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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION No.271 of 2022

K SRINIVASULU & ORS ..Applicants

Versus

STATE OF ANDHRA PRADESH

and others ...Respondent

THE 11 THRESPONDENT PROJECT
PONEN

COUNTER FILED BY

I, K. Sivaprakash son of Krishnan aged about 50 years, Sy No0.103 of

Kotamakanapalli Village, Gudupalli Mandal, Chittoor District Andhra Pradesh-

517425 .do hereby solemnly and sincerely affirm and make oath and state as

follows:

1. I am the tyRespondent perein and as such, I am well acquainted with

the facts of the case. It is submitted that M/s Sri Venkata Sai Granites has

transfer to in favour of this respondent.

2. This respondent denies each averment made in the affidavit filed in support

'of the -application as false and incorrect except those that is specifically

admitted herein in this counter affidavit.
3. 1t is submitted that the quarry lease in the above mentioned area was

granted in favor of Sri Venkatasai Granites, in Sy No.103 of

Kotamakanapalli Village, Gudupalli Mandal, Chittoor District Andhra
Prlalldgsh '.517425’ Issued by the Assistant Director of Mines and Geology,
Palamaner, vide Prog's. N0.1117/Q/2007 dated. 28-04-2008, lease is in
force for a period up to 27-04-2028. (Annexure-1)

4. Itis submitted that this respondent have erected the boundary pillars based

on Chain system survey in the year (2008) and in the places shown by the

Surveyor and maintaining the same till to date and | am operating within

the leased area.
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7.1t is submitted tl
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It is submitted that the survey done using GPS Machines are not accurate

and there is a variation of 3 to 5 Meters at cvery point, which is agreed by

,the sur'\'rcyors of the office of the Asst, Director of Mines and Geology. | have

erected the boundary pillars'hnsud GPS system (20I1 3-14) the survey and

in the places shown by the Surveyor and maintaining the same.

ed that the surveyor has conducted the survey and

It is further submitt
as conducted the

demarcation using the GPS and the present inspecting h

. survey using the DGPS survey so there may be the difference.

1at the Department of Mines & Geology, palamaner, had

omization on 30.10.2019,

inspected the above quarry lease area under Rand

as conducted survey on 01.11.2019

and the technical staff & Surveyor h

|
based on DGPS survey. At the time we have received the Show Cause Notice

13-11-2019 & Demand notice No.

No. 1117/Q2/BG/2002 dated

11-2019 from the Asst. Director of Mines &

1117/Q2/BG/2002 dated 93:
Geology, Palmanaet, It is submitted that we are not working carried out

quarrying operation out-side of thelease area. (ANN EXURE-2)

plication from the Govt.

8. It is submitted that we have filed a Revision ap

authority hereby allowed the revision

of A.P. Finally the Revision
5855/M.1 (1)/2019-2, dt.23.06.2020,

application vide Govt. Memo No.

and subject to payment of Rs, 30.10 Lakhs (Thirty Lakhs and ten thousand

as penalty on quantity excavated within and

rupees only). (A NNEXURE-3)

outside the leased areas and set aside the Demand notice No.

1117/Q2/BG/2007, dated. 23. 11, 2019, by the Assistant Director of Mines

& Geology, Palamaner., It is submitted that, we are agreeing to pay the

penalty for Rs. 30.10 /- Lakhs, 10 installments.

It is submitted that this respondent request was examined by the Andhra

pradesh State Level Environment Impact Assessment Authority (SEIAA)

meeting held on 05.01.2022 & 06.01.2Q22 (Annexure-4) and decided to

transfer Environmental Clearance in favor of this respondent. It is

submitted that the Andhra pradesh State Level Environment Impact

Assessment is hereby transfers the Environmental Clearance in the name of

Sri K.Siva Prakash this respondent with all terms and conditions stipulated




581

5

in the EC vide Order No. DEIAA/AP/CTR-24/2016-24, dated 06.09.2016

remains the same.
10. It is submitted that this respondent M/s Sri venkata sai Granites

obtained consent order for established the Mine lease area - 0.405. Ha

Black Granite Mine at Sy. No. 103, Kotamakunapalli Village, Gudupalli

Mandal, Chittoor District vide order No. CTR- 1114/PCB/Z0- KNL/ CFE/

2020 dated 19.01.2021 issued by the APPCB Joint chief Environmental

Engineer Zonal office Kurnool Valid for a period of 7 years from of issue.

(Annexure-5) i

this Respondent M/s sri venkata sai

0.405 Ha Black

11. It is submitted that Granites
obtained consent order to operate the Mine lease area -

Gudupalli Mandal,

Granite Mine at Sy. No. 103, Kotamakunapalli Village,

Chittoor District vide order No. CTR-1114/APPCB/ZO—KNL./CFO/2021

dated 24-10-2021 issued by the APPCB Joint Chief Environmental

Engineer (FAC) 7onal office Kurnool Valid for a period ending with

30.09.2023 or the expiry date of mine lease period issued by the Govt. of

A.P., whichever is earlier. (Annexure-6)

12. It is submitted that this respondent mine requested the APPCB for

amendment to CFO order dt. 24.10.2022 for change of name .from M/s.

Sri Venkata Sai Granites to Sri K. Siva Prakash . Hence the APPCB amendments the

name vide order No. C'T'R-l114-/APPCB/ZO-KNL/2021- dated 30.03- 2022

,[Annex’i:re-ﬂ-
13. It is submitted that the quarry lease transfer in favor Sri K. Siva

prakash, S/o. Krishnan, krishnagiri (T.N) vide Prog's No. 5411/D13-2/2021

dt. 12.10.2021 from the DM&G, Ibrahimpatnam, and the same was
executed, by the ADM&G, Palamaner, and issued work order in favor of

* KSivaprakash through Prog's No. 1802/TQL/BG/2020 dt. 10.12.2021. My

quar.ry lease is in force until 27.04.2028. (Annexure-8)
14, It is submitted that we are not using any blasting materials for

braking granite blocks, and we are using chemical crack powder and Wjre-

saw cutting Machine,
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15. It is submitted that this respondent mining arca above 1 lam distance

between the kondasamudram Village, Tt is submitted that no damages in

residential houses, 1t is submitted that the other villages distance are

mentioned below as follows;-

EN B villages ' Distance of the Quarry
| L.easc area
1 Kondadsamudram 1000 mts (1.0 Km)
2 O.N.Kothur 2500 mts  (2.5Km)
3 Kotamakanapalli, 2000 mts (2.0 Km)
1500 mts (1.5 Km)

, Chinnakotamalkanpalli

4000 mts (4.0 Km)
3500 mts (3.5 Km)
3000 mts (3.0 Km)

| =

Chinna Agraharam

6 Talli Agraharam

7 Srinivasapuram
Krishnarajapuram 5000 mts (5.0 Km)
|
16. It is submitted that we are operating systamticly and no incidents
and some local people working in my quarry.
17, It is submitted that the Deputy Directorate General of Mines Safety

Chennai, inspect our mine area on 23-08-2022 and issue Letter No-

CNR/DDMS,’Granite/VL/2022/1243 dat
1s & Violations within 15 days. There after this

ed 25/08/2022 to this respondent

to rectify the observatiol

respondent sent compliance letter dated 15-09-2022 & 03-10-2022 to

the Deputy Directorate general of mines safety Chennai. . [Annexure-g)

18. [t is submitted that we have received showcause notice from A.P

Pollution Control Board Notice No C -157D/APPCB/RO-TPT/2022-1584-

dated 30-08-2022 on certain  consent conditions violations in

connection . with this Original Application No. 271/2022 filed by A.

Srinivasulu and other residents of Kondasamudram village. (Annexure-

10)

*19. It is submitted that the conditions wise compliance letter from

this respondent to APPCB dated'09-09-2022 on theobservations

made during the visit of Joint inspection committee held on

'22.06.2022 as follows:- (Annexure-11)
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Observations made byJoint
SI.No. | inspection committeec on Compliance
22.06.2022
1. Buffer zone of 7.5 meters T o |
all around the mine lease We are maintaining Buffer zone
area for green  belt towards East andSouth sides and
development is not being one side is existing road for
maintained. The Project excess of mining area. The
Authorities arc conducting mining area also is below 1.0 Ia
mining operations only.(0.405Ha)
even in buffer zone.
2 Project Authorities were
not provided_ details ‘/ we are takingup CSR
records regarding The C_E’R Activities at surrounding
activities and year Wwise | .06 every year List enclosed.
expenditure Incurred for
each financial year. . SR ey
3. Avenue plantation (tall
plants) of at least 1.5 m We have developed greenbelt an
height for 1 km length of either side of the roads with
the approach road on local species. Photos enclosed.
either side of theroad has (Annexure-12)
not developed.
4. No water sprinklers and We are engaged Tipper mounted
: mobile water sprinkling water sprinklers fordust
tankers are available at the suppression. Photos
mine lease area. Enclosed (Annexure-13)
"Monitoring  reports of As per the instructions, we have
5. | Ambient Air Quality (AAQ), engaged ard party analysis
Ground water level and agency namely M/s. Star
quality, Noise levels, are Analytical Services The analysis
not available reportdated ~ 10-09-2022
) pertaining to August month are
herewith enclosed.
(Annexure-14)
6 Permission from Competent We consume very less waterthat
,Authority for withdrawing of | too from mine pit area.No
ground water from bore wells| additional drawing of '
is not available. groundwater.
_ We have provided Garlanddrains
7 Garland drains and and Siltation ponds.The water so
Siltation ponds are not collected is being used for spraying
available. on roads and for wet drilling
operations, greenbelt
development etc., photos
enclosed.
8 Measures for ground water We CRIISHIRE VETS less waterthat
. too from mine pit area.No

recharge are

not being
taken -

additional drawing of
groundwater.
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Over I?urden is Dbeing
dumped out of the mine
lease area. Approval
regarding dumping of OB
out of the mine lease area
is not available

We have applied additionalland
of 2,081 llect, at Revenue
Department. The revenue
department have issucs NOC and
presentlywe are storing the over
burden at applied arca.

Retaining wall at the end of
OB Dump of appropriate size

L]
is notavailable

We have recently provided
retaining wall as per

instructions

11

Details/records  regarding

Occupational Health

surveillance of  workers

are not available.

Medical services are provided to the

workers as and when necessary.

12

Details/records rega rding

constitution of © separate
Environmental

Management Cell are not

available

Sri M. Sivasankar, who isa
Graduate with totalexperience of
28 years in mining operations
lookingafter the Environmental

Management Cell.9391052525

13

Details/records

regarding funds
earmarked for
environmental
protection measures are

not available

Details enclosed

14

Project Authorities are not
submitting six monthly
compliance reports along
with monitored data to

competent authorities on

regular basis

We have submitted halfyearly
compliance reports along with the
monitoring data for the 1% half of
2022. Acknowledgement received

_is here with enclosed.

15

Project Authorities are not
submitting Environmental
Statement in Form-V to
competent authorities on

regular basis.

Submitted. Copy enclosed

20.

It is submitted that this respondent is complying with all the

observations of the joint committee. This respondent is not guilty of any

i n N ‘.'
acts causing or contribution to pollution. This respondent has all the

.necessar

y consent and permissions to operate the unit. It is submitted that
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the above OA has been filed with false and incorrect facts as against this

respondent. There is no cause of action against this respondent.

21. It is submitted that this respondent craves leave of this

Hon’ble Tribunal to raise additional counter in the course of

proceedings, if required.

In the above circumstances, it is humbly prayed that this Hon'ble

Tribunal May be pleased to EXEMPT to this respondent in 0.A. No.
other orders, as this Hon'ble

271 of 2022 and pass such further or

erin the facts and circumstances of the

Tribunal may deem fit and prop

L]

case and thus render justice.

Solemnly affirmed at chittoor
' BEFORE ME

on this the 37d day of october, 2022

and signed his name in my presence Advocate

VERIFICATION

1, K. Sivaprakash son of Krishnan respondent herein, do hereby verify that

what are all stated in the above mentioned paragraphs based on records and

information are true to the best of my knowledge and belicf.

. Verified on the 3% day of October 2022 at Chittoor

DEPONENT



586

; GOVERNMENT OF ANDHRAPRADIESH
PROCEEDINGS OF T%‘IE ASST.DIRECTOR OF MINES AND GEQLOGY i PALAMANER,
{(Present : Sri D. Subramanyam, B.Sc., B.ed, Assistant Direetor,)

-000-
DATED: 28t April, 2008,

PROCEEDINGS NO.1117/Q/2007.

Sub : - Mincs & Quarries - Quarry leasc for Black Oranite over an extent
+ of 0.405 hectares in S.No. 103 of Kotamalkunapalli-V, Gudupalli-

M, Chittoor district - Qranted in favour of Sri J.Venkatesh Babu,
Prop of M/s Sri Venkata Sai Granites - .Quarry lease deed
cxccuted - Work order — Issued,

Ref : - 1.Progs.No,28937/R5(1)/2007, dt.28.02.00 of the Director of Mines

& Geology, Hyd.
2.This office Lr.No.1117/Q/07, dated. 05.03.2008.
' 3.Letter dated: 28.04.2008 [rom the grantec.
' -000-

ORDER:

: Through the referenice 1 sited, the Director of Mines and Geology,. -

Hyderabad has grantcd a Quarry lease for Black Grenite, over an extent of
0.405 hectares in S.No. 103 of Kotamakulapalli Village, Gudupalli Mandal,
in favor of Sri .J.Venkatesh Babu,

Chitfoor district for a period of Twenty years
Prop of M/s Sri Venlkata Sai Granites.
der, this office through the ref, 2nd

d this office for execution of
the grantee
deed

In view of the above grant or
cited, this office has requested the grantee to atten :
Quarry lease deed along with necessary documents. Accordingly,
has attended this office on 28.04.2008 for execution of Quarry lcase
within stipulated period vide reference 3¢ cited.

Hence, the Quarry lease deed is exacuted on 28,04.2008 for a
period of twenty years(20) i.c., from 28.04.2008 to 27.04.2028. The quarry
lease hereby permitted to commence the quarry lease operations for Elack
Granite in the subject arca and subject to the ‘conditions mentioned in the

Proceedings 1=t cited, conditions and appendix enclosed to the Proceedings 1t
cited and other terms and conditicns ef APMMC Rulcs, 1966 and subsequent

.Government orders and Executive instructions issued from time to time and
subject to the satisfaction of Quarry lease deed Form-G. \

The Lessee should produce invariably all the accounts, registers,
documents, records, boolks .ete,, connected with the subject lease held by S
‘Aprilof every year before the Asst., Director of Mines and Geology, Palamaner.
The lessee should submit the Querterly returns, and Annual returns to the
Director, Deputy Director and Assistant Director of Mines and Geology,
Hyderabad, Kadapa and Palamaner as required under A.P.M.M.C. Rules, 1966
and G.C.D. Rules, 1999.

The Lessee should obtain the dispatch permits and get-the transit
forms from the Asst,, Director of Mines' and 'Geology, Palamaner before
trarisporting the material from the leased amea. Ey *

C T o /"‘
ﬁsw.ﬁmm@%ﬂﬁ‘é‘ EOLOGY,

' PALAMANER.

N

b
To ! :
~Sri J.Venkatesh Babu, Prop of Sri Venkata Sai Granites, No. 19-154, Ganuga’
Street, Kuppam ,Chittoor district. ’
Copy submitted to s Director of Minss and Geology, Hyderabad along with
Q..L. deed for favor of information,
Copy submitted to the Zonal Joint Director ¢f Mines and Geology, Kadapa along

with Q..L. deed for favor of informatioz.
Copy submitted to the Dy.Director of Mines and Geology, Kadapa along with

Q..L. deed for favor of information.
Conv tn the Tahsildar Curdunalll alasez =t alrareh fAar infarmatian
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FORM = G
v {Sea Rule B} Aspt. DIre
Form of Lease (Minor Minerals) to private persons Mindg, and Geology,
-00o- MANER [

Clﬁ'l.[lbﬁf (o

This indenture made the 28 day of April'! 2008 the Government
of Andhra Pradesh (hercinafter called the “Lesser” which expression shall where
the content so admits, include his successors in office and assigns) of the one
art and Srl. J. Venkatesh Dabu, Prop: M/s. Sri Venkata Sal Granites,
D.No.19-154, Ganuga Street, Kuppam -Post. (Hereinafter called the *Lessee”
which expression shell where the content so admits, include his heirs,
executors, administrators, representatives and assigns) of the other part.

Where the lessee has been granted Quarry Leasc by the
Government of Andhra Pradesh on_application in public auction of the lands in
the Chittoor District for the purpose of quarrying for BLACK GRANITE and has
deposited with the Assistant Director of Mines and Geology of Palamaner,
Chittoor district the sum of Rs.20,250/-- (Rupeed Twenty thousand two
hundred and fifty only) as security for the due the faithful performance by the

lessec of the covenant and conditions on the part of the lessee hereinafter’
contained. .

adesh acting for and on

behalf of the lands and premises hereinafter described and demised for the
term at the (knock down amount) dead rent and Seigniorage Fec, and subject
also to the covenants and conditions hereinafter contained now this indenture

witnesses as followed:-

. And whereas the Government of Andhra Pr

The lessor hereby demised to the lessee all those several pieces of
land situated in the Village of over an extent of 0.405 Hectare in S.No.103 of -
Kotamakunapalli Village, Gudupalli Mandal, in the sub-registration District
of Chittoor District in Andhra Pradesh being more particularly described in the
schedule hereunder written and delineated in the map or plan hereunto .

annexed and therein colored.

4. There are included in the said demise and for the purpose there ‘of
following liberties:-

A. To get from the said demised picces of land.

B. For the purpose aforesaid to use any water in or under the said
demised pieces of land and to divert the same and to make or construct
. any water courses or ponds so however that nothing shall be done in the
exercise of this authority which shall interfered with the rights of any
adjoining owners of tenants of the lessors in respect of such water.

C.  Generally to do all things ‘which shall be convenicnt or necessary
for getting the BLACK GRANITE andlmateria.ls hereby Authorized to be
get and for removing and disposing thereof as aforesaid.

Contd....2.

LESSEE ‘ % Deter of
Mines and [Geology,

F . .PALAMANER

‘ Chittoor (Dist.)
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There are excepted and reserved to the lessor out of this demise:-

h E. All earth minerals and other substances not herein before expressly
2 authorized to be get from the demised pieces of landa by the lessce,

e

F. Liberty for the lessor or other persons authorized by him to search
for, work, get, carry away and dispose of the excepted mincrals and
other substances and for such purposes to have the right of ingress,
agrees and regress over the said demised picces of land and to malce
erect and use all Pits, Machinery, Buildings, Roads and.dther
necessary works and conveniences provided that the rights hereby

reserved shall be exercised in such a way as to cause as little
obstruction as possible reasonable compensation for damages c_auscd
by any case of difference to be settled by arbitration as hercinafter

provided. i
6. The said demised picces of land shall be held by the lessee on the termof .
20 years from the 28t day of April,2008 to the 27 day of Aprll,
2028 determinable as hereinaffer provided.
said term the following bid

hever is higher and also all
the Qovernment.

The lessee hercby agrees to pay during the
amount/Dead Rent and Seigniorage Fee whic
ceases, which may, from time to time, be imposed by

A. The years dead rent of Rs.50,000/- PHPA in respect of the said B

demised pieces of land.
B. A Seigniorage Fece for more than 270 Cm. X 150 Cm, Size s
Rs.2,250/- Per Cum., for below 270 Cm. X 150 Cm. Size is
Rs.1,750/- per Cum. and below 75 Cm. Size Is Rs.750/- per
Cum., for every quantity removed from the sald demised

pleces of land.

C. The lessor may during the currency of the lease,
bid amount dead rent and the Seigniorage Fee after giving
lessee six calendar. months previous notice of his irtention to do

vary -the rate of
to the

S0,
It is hereby agreed and declared that in regard to the said bid amount
/ dead rent and Seigniorage Fee the lessee shall obscrve the following
Conditions. . '
A. The said dead rent of Rs.20,250/- Per Hectare per Annum shall be
paid. without any deduction on the 1% day of March Every year in
advance. :
B. A Seigniorage Fee for more than 270 Cm.X.150 Cm, Size is
Rs.2,250/- Per Cum., for below 270 Cm. X 150 Cm, Size is

57 Rs.1,750/- per Cum. and below 75 Cm. Size is Rs.750/- per

© Cum., Io:.eve:}-'qﬁantlty removed from the sald demised pleces

of land shall be paid before the same is removed from the said

demised pieces of land.
The lessee hereby covenants with the lessor as follows:- ) \

A. To pay the dead rent and Seigniorage Fee of the days and in manner
aforesaid. . -
Contd....3...
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B. The bear, pay and discharge all existing and future rates, taxes
asscssments, duties, impositions, outgoing and burdens what'soc\-cr :
imposed or charged upon the demised pieces of land or the producé
thereof or the bid amount, dead rent and Scigniorage Fec hereby
n_:scrvc_d or upon the owner or couper in respect thereof or payable by
Fsthcr in respect thereof except such charged or imposition as the lessee
is or may hereinafter be by law exempted from,

C.To pay interest @ 24% on the arrears of Mineral Revenue every year.

E. Before digging or opening any party of the said demised pieces’of land
for BLACK GRANITE carefully to removed the surfacé soil to a depth
at leasc .....Meters and by aside and store the same in some
convenient part of the said demised picces of land until the land from
which it has been removed is sgein restored to a state fit for
cultivation as hereinafter provided. &

F. To effectual fence off the said demised pieces of land from the
adjoining lands and to keep the fences in good repair and conditions.

G. Not to assign, underlet or part with the posscasion of the demised
land or any part the roof without written consent of the lessor first
obtained. A Quarry Lease granted by scaled Tender-cum-Public
Action for sand is not open for transfer.

H. After working out any part of the said demised piece of land forthwith
to level the same and replace the surface soil thereof land slope the
edges, where necessary, so as to afford convenient connection with
the adjoining land. 3

I. That the lessee shall keep correct accounts, in such form as the Asst,
Director of Mines & Geology concerned shall from time to time,
required and direct showing the quantities and other particulars of
the said mineral obtainéd by the lessee from the said lands and also
the number of person employed in carrying on the said quarrying
operations therein and shall, from time to time, when so directed by
the Asst. Director of Mines & Geology concerned prepare and
maintain complete-and correct plans of all quarries and workings in
the said lands and shall allow any officer thereunto, authorized by the
lessor from time to time and at any time, to examine such accounts
and a:by such plans and shall when so required supply and furnish
fo the lessor all such information and returns regarding all or any of
the matters aforesaid as the lessor shall, from time to time require
and direct.

J. That it in the course of quarrying any mineral not specified in the
lessee is discovered the lessee of registered holder shall at once report
such discovery to the Asst. Director of Mines & Geology concerned
who shall obtain orders of the Government regarding the working of
the same. .

Coe ] Contd....4.
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K. That the lessor's agents, servants and workmen shall be at liberty at
all reasonable times during the said term, to inspect and examine the
works carried on by the lessce under the liberties herein before
granted and the lessee shall and will, from. time to time and at all
times during the said term hereby granted conform to obscrve all
orders and regulations which the lessor or his authorized agent as the
result of such inspection may from time o time sce fit to improve to
keep the lands in goods and substantial repair, order and condition
or in the interest of public health and safety.

L. That lessee shall without delay scnd to the Asst. Director of Mines &
Geology as report of any accident involving the death injury to any
person which may occur in or about the quarry and shall obaerve all
rules for the time being in force regulating the working of quarries.

M. That the lessce shall not without the express sanction in writing of

the said Asst. Director of Mines & Geology out down or inure any
timber of trees of the said lands but be may dear away bush wood or

undergrowth which interferes with any operation authorized by these

presents on payment of due compensation for cutting ot injuring tree
growth in the said lands to the departments concerned.

N. That wherever nccessary pay to the person concerned, compensation
by the lessee to the

for any loss or damages which may be caused
situated therein excrcise of the rights granted and shall not

commence

operations until such compensation has been paid. The lessce shall
further always keep the lessor indemnified against any claim by a
person for any loss or injury caused to him or to his property by
lessee. The ‘Deputy Director shall be the competent authority to
assess and fix any compensation payable by the lessee for any loss or
injury done to him or his property.

O. The if required by the Asst. Dircctor of Mines & Geology, erect an
maintain at his own expenses,’ boundary pillars - of substantial
material standing not less that of three fact above the surface of the
ground at each corner or angle in the line of the boundary of the area
leased to him and at intervals of not more than three meters.along the
‘boundary, as delineated'in the plan attached to the lease deed.

P. If any mineral not specified in the lease deed or agreement is
discovered the lessee or the'registered holder shall not win or dispose

of such minérals without obtaining the permission of the Asst. .

Director of Mines & Geology and without payment of the Scigniorage
Fee and the acreage assessment, if the lessee or the registered holder
fails to intimate the Asst. Director of Mines & Geology, the discovery
of such new minerals and obtain his permission within ina period of
thirty days from the date of the working of the minerals'is begun, the
Director of Mines 8 Geology or Deputy Director of Mines and Levy

. exchanged Seigniorage Fee and acreage assessment.

Q. The lessee-of the registered holder shall strengthen or support to the '

satisfaction of any Railway Administration concerncd or the State
‘ Government, as the case may be any part of the quarry which in the
opinion of the Railway Administration or as the case may be the State
Government requires such strengthening or support for the safety of
_any Railway, reservoir, canal, Road or any other public works or

structure.
Contd....5.
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spect of the whole or any part
writing on either side. _
hall have no right to

R. The this lease may be terminated in re
of the premises by six montha notice is

g, That on such determination the lessee B
compensation of any kind.

That the knocked down amount/dead ¥
payable under these presents shall be recovera
of Revenue Recovery Act, 1964, thereof. 3
T. That the determination of the tenancy to delivery up to the demice
land in such condition as shall be in accordance with the provisions of
these present 58VE that the lessec shall if so required by. the lessor
restore in manner provided by the foregoing covenant in that behalf the
surface or any part of the land which has been occupied by the lesaces
for the purpose for the works hereby authorized ang had not been o
restored. 2
The lesser hereby covenants with the lessee that dn the lessce paying the

iorage Fee hereby reserved

tenocked down amount/dead rent and Seign
ing the several covenants and

and that on observing and performing
stipulations herein the lessec shall peaceable hold and enjoy
pieces of land and the libertics and powers hereby demised and granted
i i tion by the lessor of any person
reserve the

rightfully claiming under or in trust for him.
right to cancel the Quarry Lease granted and executed under
A.P.M.M.C.Rules, 1966 without assigning and reasons and giving notice.

It is hereby expressly agreed as follows:-

ent and~Seigniorage Fee
ple under the provialona

{ the knocked down amount/dead rent and Seigniorage
Fee hereby reserved shall be unpaid foF thirty days alter becoming
payable (Whatever formally damaged of any part thereof remain vested in
insolvent or If any convenant on the lessece’s part here

be performed or observed them and in any of the
at any part of the security

said cases it shall be lawful for the lessor
ted and also to re-enter upon the

deposit Rs. 20,250/ to be forfeil

demised pieced of land or any part thereof in the name of the whole and

thereupon this demise shall be absolutely determined without prejudice

to the right of action of the lessor in respect of any branch or non--

observance of the lessor's covenants herein contained.

B. At the determination of the lease the lessee shall be at liberty, .io .
X of BLACK GRANITEAOr: :

remove, carry away and dispose of all the stoc
all the cngines, Machinery ‘and all plant, articlegand;

delivery and of

things whatsoever {not being building or bricks or stones) the iléssee; - !
forest paying knocked down amount/dead rent and Seigniorage F@o,‘a'nﬂ'z
other sums which may be due not performing and observing‘the * -
covenants on his part herein before reserved and contained and: also
making good any damages any building which *
shall be erected on the s i by the lessee and feft
thereon at the determination of the lease shall be the absolute property”
of the lessor who shall not pay any price for the same.

C. If the lessee shall have paid the bid agiount dead rent and Seigni

_ igniorage
Fee and fully 9‘bsenred' and performed and covenants and conditions gn
his part herein contained the said deposit- of Rs. 20,250/~ shall be
returned to him at the expiration of the said term of 20 Years.

A. If any part o

o Contd...6.
el ﬁl%{:ﬁtf“
v gl
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Chitteos (1t

e e

13



-6-

D. If any question of difference or dispute shall
hereto or any person of persons

concerning the knocked down amount/dea
hereby rescrve
contained or the rights, duties of 1

any other way touch
referred to the Director of Mines & Gcology whose

be final and binding on the parties thercto.

=

o

In witness whereof Stl, D. Subramanyam,
Dircctor of Mines & Geology of Palamaner, Chittoor
behalf of and by order and direction of the Governme
lessee have hereto set their hands the day an

Tl_»!E SCHEDULE

PR—————— )

ofthe | of the | Survey Exten
Manda | Village field t Assessment
1 v—-‘—-___.——————‘
Dead Rent of

Rs.50,000/- per
hect per annum

LA : As prcsc.ribed
by the Revenue
Authority.

Cess LA : 0.37 paise

Kotam ; 0.405 | per rupee of LA
G:ﬁ':p akana ?g.;io. hecta

palld re. |Seignorage Fee for

more than 270 Cm.,

X 150 Cm, Size s
Rs.2,250/- per
Cum., for below 270
Cm. X 150 Cm, Size
is Rs.1,750/- per
Cum. and below 78
Cm. Size 1s Rs.750/-

I

Signed and delivered by the above name in the p
Babu, Prop of Szl Venkata Sai Granites.

A\

/%M
LESSEE

claiming under
d rent and Selgniorage Fee

d or touching the construction of any clause hercin
{abilitics of the partics hereunder or in

ing or erising out of theae pregents same
decision thereon shall

per Cum.

arise between the parties

them respectively

shall be

B.Sc., B.cd, Assistant
district acting for and on
nt of Andhra Pradesh the
d year first above writing.

Name | Name H
Boundaries North,

south, West and East.

North: 8.No. 103/p
East: S.No. 103/p

South: 8.10.89 hili
portion

West: S.No. 103/p

ot

Mines and Geology,

PALAMANER
Chittnns (Dist.)

[

R
resence of Sri J.Venkatesh

'
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLOGY
Office of the

Asst,Director of Mines & Geology,
Palamaner

SHOW CAUSE NOTICE
No.1117/Q2/BG/2007 Dt: 13-11-2019

Sub : Mines and Quarries - Quarry Lease for Black Granite over an extent of
0.405 Hectares In Sy.No. 103 of Kotamakanapalll' (Vg), Gudupalli (M),
Chittoor Dist. — Lease held by M/s Venkata Sai Granites, Prop. Sri 1.
Venkatesh Babu- lease period from 28-04-2008 to 27-04-2028 -
Inspection of quarry lease = Encroachment noticed — Show Cause

Notice Issued - Regarding.

Ref:- 1) Progs. No.28937/R5-1/2007, Dated.l28.02.2008 of the Director of
Mines and Geology, A.P.,
2) This office Progs. No.1117/Q/2007, Dated.28-04-2008.
3) Refered by ADM&G in Randomizatlon on 30-10-2019.
4) Inspection and Survey reports Dated:01-11-2019 of conducted by

the Technical Staff of this office.
-000-

Adverting to the subject and references cited. Through the ref. 1st c1te:d,
the Director of Mines and Geology, has granted a quarry lease for Black Gran:tg
over an extent of 0.405 Hectares In Sy.No. 103 of Kotamakanapalli [Vg),_ Gudu_palh
(M), Chittoor District for a period of 20 years In favour of M/s Venkata Sai Granites,
Prop. Sri J. Venkatesh Babu. The same was executed before the Asst.Director of
Mines and Geology, Palamaner and issued work orders vide reference 2™ cited and

the lease period from 28-04-2008 to 27-04-2028.

On 30-10-2019, the undersigned inspected the Quarry Lease ) in
Randomization and carme to know that there s an encroachment in lease area vide

reference 3™ cited.

In the reference 4™ cited, the Technical Staff of this office have inspected
your quarry leased area on 01-11-2019 and the surveyor verified the lease
boundaries with executed lease sketch and found workings falls within the leased
area and encroached towards Northern side to the leased area. Accordingly, the
surveyor taken pit measurements In presence of the representative of the lease
holder excluding over burden. The details of the pit measurements are as follows.

Average Measurecments
(Excluding over burden)
S.No. Pit No Average Depth of the
Arca in sq.mt net Rock excavation (l!u:gl';ity
(In Mts) n bm
1 1 5 984.87 9.3 9159.291

On calculation with percentage of recovery mention in Approved Mining Plan
i.e., 15%, the yield of useful Granite in your lease Is 1373.893 Cbm. As per this
office records you have obtained permits for a quantity of 1840.282 Cbm since
inception of the Quarry Lease. Further, earlier this office issued demand notice for
the missing blocks covered a quantity of 163.775 Cbm for which you have paid
normal seigniorage fee as per the Revision orders. There is a stock of 68 blocks
covered a quantity of 155.077 Cbm within tHe leased area. Hence the Total

16
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quantity comes to 2159.134 cbm. There Is a varlation for a quantity of 785.241
cbm is noticed between Permitted quantity and Ylelded quantity, Hence, It Is
construted that you have misused the transit forms for the quantity of 785.241
Cbm excavated and transported the mineral more than the approved mining plan
quantity which attracts Rule 26(1) of A.P.M.M.C.Rules, 1966,

Qutside the Leased area;-

Average Measurements
(Excluding over burden) &
8.No. PitNo e Average Depth ot:thc net Quantity
rean sq.mt Rock excavation In Chbm
(In Mts) '
1 1 754 6.04 4554.16

On calculation with percentage of recovery mention in Approved Mining Plan
i.e., 15%, the yleld of useful Granite In your lease Is 683.124 Cbm. Hence, It Is
construted that you have excavated & transported the mineral unauthorizedly by
encroaching Northern side to the leased area which attracts Rule 26(2) of

A.P.M.M.,C.Rules, 1966.

"

The inspecting officials have also noticed the following violations:- :
=  You are operating the quarry without leaving 7.5 Mts peripheral buffer from the
lease boundary which Is breach to regulations 111 of Matalliferrious Mines
Regulations 1961
= Boundary pillars erected around the leased area but not tallled with the executed
sketch which [s violation of Rule 12(5)(h)(V) of APMMC Rules 1966.
= Not maintaining the safety measures duly observing the relevant stipulations made
under Metalliferrous Mines Regulations, 1961 which is violation of condition 21 (b)
of covenant 8 of Form-G lease deed executed under Rule 8 of APMMC Rules, 1966.
Your working pit is more than 6 mts and you are dolng quarry operations without
forming benches as such your workings are dangerous conditions. Which is breach
to Regulation 106(3) Metalliferrous Mines Regulations 1961.

Further, on verification of the office records, the lessee / company is committed the
following breaches:-
= The lessee has not submitted dispatch particulars as per Rule 12(5)(h)(iii) of
APMMC Rules 1966.

v

In view of the above circumstances, you are hereby requested to show cause
within 15 days from the date of receipt of this notice as to why action should not be
initiated against you for recovering the Normal Seigniorage Fee along with penalty
for the misused quantity of 785.241 Cbm within the leased area and 683.124
cbm of Black Granite outside the leased area transported in contravention of
A.P.M.M.C.Rules, 1966 falling which necessary action will be initiated as per Rule

26(1)&(2) of A.P.M.M.C.Rules, 1966. ﬁ )

Asst. Director of Mines & G%ology -
PALAMANER

To

" Sri J. Venkatesh Babu, ;
Prop: M/s Sri Venkata Sai Granites,
D.No. 19-154, Ganuga Street,
Kuppam, Chittoor District.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of Information.
Copy submitted to the Deputy Director of Mines and Geology, Chittoor for favour of Information.

»
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Office of the
Asst., Director of Mines and Geology,

Palamaneru
DEMAND NOTICE
Dated: 23 11.2019

Sub: Mines & Quarries - Quarry Lease for Black Granite over an extent of
0.405 Hectares In Sy.No, 103 of Kotamakanapalli (Vg), Gudupalli (M),'
Chittoor Dist.— Lease held by M/s. Srl Venkata Sal Granites, Prop. Sri
J. Venkatesh Babu - Extraction & transportation of Mineral from
outside the leased area and Misuse of Transit forms - Explanation

submitted — Not Satisfied - Demand Notlce issued — Regarding.

.11 2/BG/2

-

Ref:-1.Randomization of Inspection by the ADM&G, Palamaner on 30-10-2019.
2.Inspection & Survey Report dt.01-11-2019 of this office Technical Staff.
3. This office Show Cause Notice No.1l 117/Q2/BG/2007,Dt.13-1 1-2019
4. Your explanation pt.15.11.2018.

ek

With reference to the above Quarry Lease,
conditions of grant and the covenants of the lease deed executed, you are already
done within the leased area and the mineral

aware that the quarrying is to be

should be dispatched with prior payment of Selgniorage Fee.

15t & 2™ cited, based on the Randomization report of the
undersigned the Technical Staff of this office have inspected your quarry leased
area on 01-11-2019 and the surveyor verified the tease boundaries with executed
lease sketch and found workings falls “within the leased area and encroached
towards Northern side to the leased area. Accordingly, the surveyor taken pit
measurements in presence of the representative of the lease holder excluding over

burden. The details of the pit measurements are as follows.

It Is to Inform that by Virtue of

In the reference

In this connection, through the reference 3rd cited a Show Cause Notice has
lanation as to why action should not be

been issued to you seeking your exp
initiated against you for recovering the Normal Seigniorage Fee along with penalty
1 Cbm within the leased area and 683.124 cbm

for the misused quantity of 785.24
of Black Granite outside the leased area transported in contravention of Rule 34 &

26 of APMMC Rules, 1966 and other violations.

e Show Cause Notice. through the ref. 4th cited, you
have submitted your explanation each breach wise and stated that, the actual
dispatch quantity is 1840.282 Cbm & 163.775 Cbm you have paid normal
seigniorage fee as per Revision orders for missing blocks and there Is a stock of 68
blocks covered a quantity 155.077 Cbm. Hence, the total quantity comes to

2159.134 Cbm. There Is a variation for the quantity of 785.241 Cbm, hence not
misused the transit forms for the quantity of 785.241 cbm.

In response to this offic

it Is Informing you that the Inspection whatever conducted
on 01-11-2019 In presence of you and taken pit measurements after affirming the
boundaries around the feased area In presence of you and arrived pit volume as
0159.291 cbm within the leased area and 4554.16 Cbm outside the leased area
have been extracted after considering the recovery factor as per approﬁred mining
plan Is 15% the yield of useful granite in your lease is 1373.893 cbm within the
leased area. After considering the permitted quantity of 1840.282 Cbm, Missing
Blocks quantity of 163.775 Cbm and Stock of 68 blocks covered a quantity of
155.0?7 Cbm, it is noticed that 785.241 Cbm of quantity excess to the ylelded
quantity. Hence, I’t_c.cnlsta"_u‘.led that you have misused transit forms for the quantity

In this connectjon,

S J TPy
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Regarding the excavations falls outside the leased area you have stated that
you have erected the boundary plllars based on the chain system survey and In the
places shown by the Surveyor and malntaining the same tlll to date and you are
operating the quarry operations within the leased area. Further, the survey done
using GPS Machines are not accurate. Further, stated that the quarrying activities
within from the leased boundaries marked by the surveyors (based on GPS & Chaln
system) at the time of Survey & Demarcation. Hence, you have stated that you
have not encroached not carried our quarry operations outside the leased area.

The averments stated by you should not be considered as the Technlcal Staff
conducted survey with DGPS Instrument (which are 20 cm variation) based on the
linear measurements mentioned In the executed lease deed sketch. After affirming
the lease boundaries around the leased area you have done the quarrying
operations outside the leased area and within the leased' area. Further, It is
Informed that the lease boundaries fixed based on the measurements mentioned in
the executed lease deed sketch with reference to the permanent Revenue Stones
only. Hence, It Is no matter conducted the survey either with GPS or Chaln Survey.

With regard to the other breaches, you have simply given explanation, but
neither implemented nor rectified the breaches In the quarry.

In view of the above, you have been Informed that, As per rule 5 of APMMC
Rules, 1966 your workings should be confined to only within the leased area and
not beyond the leased area as per granted and executed sketch. But, you have not
done so for. Hence your explanation dt. 15-03-2018 Is not deserved for
consideratlon. .

As per the average category percentage arrived for Issuance of dispatch
permits, the category of the Granite blocks for the sald volumes are as below,

Within the lcased area Qutside the leased area
Super Mini : * Super Mini )
Gangsaw | Gangsaw (;uttfzr Total in | Gangsaw | Gangsaw (?utt?r Total in
it e size in =2 i size in Chm
size in size in Chains Cbm size in size in Cbm
Cbm Cbm Cbm Cbm
181.021 141.317 | 462.903 785.241 157.480 122.939 402.705 683.124

Hence, you are liable to pay the Normal Seigniorage Fee and Market Value

for the said quantity as per Rule 34 (1) of APMMC Rules, 1966 and Rupees upto 5
lakhs as fine and double the market value as per Rule 26 (2) of APMMC Rules, 1966

for the quantity recovered and transported from outside the leased area.

Misused Quantity of the mineral within the leased Quantity recovered & transported from outside the
leased area
Nosinl Double
Category Volume | Seigniora \?:ﬁ:ff; Total in | Catego | Volume | Fine m::r;;ct Total
inCbm | ge 1;:: in Rs Rs. y inCbm | inRs. value in
Rs
Super gupcr -
Gangsaw | 181.021 | 543063 | 2715315 | 3258378 el | 157.480 4724400 |7 .
Bize size
-Mini e 500000
Gangsaw | 141,317 | 353293 1766463 | 2119756 g 122.939 3073475 -
Size i
Size
Cutter | 462.903 | 1087822 | 4620030 | 5716852 | Cuiter 402.705 8054100 ,
sizc size
Total | 785.241 | 1984178 | 9110808 | 11094986 683.124 (500000 (15851975 |16351975

Contd....3
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Note:- 1, Selgnlorage Fee as Rs. 3000/~ per Cbm for Super gangsaw slze, Rs.
2500/- per Cbm for Minlgangsaw slze and Rs, 2350/- per Cbm for Cutter

size for Black Granlte.
2. Market value taken as Rs.15,000/- per Cbm for Super gangsaw Slze, Rs.

12,500/~ per Cbm for Minl gangsaw slze and Rs., 10,000/- per Cbm for
cutter slze.

In vlew of the above, M/s Srl Venkata Sal Granites, Prop. Sri J. Venkatesh
Babu Is hereby directed to pay the sald amounts l.e., Rs, 2,74,46,961/- (Within the
leased area Rs. 1,10,94,986/- + Outslde the leased area of Rs. 1,63,51,975/-) in
the following head of account and rectify the other breaches' within 15 days frem
the date of recelpt of this notice, falllng which necessary action will be Initiated

against your quarry lease at the subject arca as per rules In force.

HEAD OF ACCOUNT FOR NORMAL SEIGNIORAGE FER HEAD OF ACCOUNT FOR FINE

* 0853 —N.F. M & M Industrics

0853 =N.F. M & M Industries .
102 — M.C, Fee, Rents & Royalties 102 — M. C Fee, Rents & Royaltics
02 = Royalty on minor mineral 81 — Other Recelpts o
0 E-\/NFJ
Asst. Director of Mines and Geology,
PALAMANERU
To

Sri J. Venkatesh Babu,

Prop: M/s Srl Venkata Sal Granites,
D.No. 19-154, Ganuga Street,
Kuppam, Chittoor District.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam, for favour of information.
Copy submitted to the Deputy Director of Mines and Geology, Chittoor for favour of information.
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GOVERNMENT OF ANDHRA PRADESH
INDUSTRIES& COMMERCE (MINES:I) DEPARTMENT

Sub:- Revislons = Ravislon Application filed by M/s. Srl Venkata Sal Granltes,
Prop: J. Venkatesh Babu, Chittéor District against the Demand Notice
No.1117/Q2/8G/2007, dt:23,11.2019 of thé ADM&G, Palamaneru -
Revislon DIsposed off - Orders - Issued. .

Ref:-1.From M/s. Srl Venkata Sal Granltes, Prop: J. Venkatesh Babu,
Chittoor District, Revislon Application dated:27,11,2019, recelved on
02.12.2019, . , '

2.Government Memo.No.5855/M.1 (1)/2019,Dated:31.12,2019.
3,From the Director of Mines & Geology, Ibrahimpatanam, Letter

No.7646/D13-1/2019, Dated:03:02,2020,
*kkx 3
 The Assistant Director of Mines & Geology, Palamaneru has Issued Demand
Notice No.1117/Q2/BG/2007, dt:23.11.2019 to'Sri J.VenKatesh Babu, Prop of M/s.
Srl Venkata Sai Granites and directed him to pay an amount of Rs.2,74_,46,961{-
towards NSF alongwith Market Value, Double the Market Value & Penalty as the

lessee has lllegally excavated and transported the quantity of 785.241 Cb.M of Black
Granite within the leased area and quantity of 683.124 Cb.M of Black Granlte from

outside the leased area.

2. Aggrleved by the above Demand Notice, Sri.J.Venkatesh Babu, Prop of M/s.
St Venkata Sal Granites, ‘Chittoor District has filed a Revislon Application o
02.12.2019 under Rule 35-A before the Governmeéntiahd requested the Revislonal
Authority to consider his revislon application and squash the demand notice. Issued
by the ADM&G, Palamaner or walve off the penalty Imposed on his. quarry for no
mistake and Issue necessary orders to restore hls gquarrylng operations to obtain
transit passes without any hindrances till hs quarry lease Is In-force.

3.  The Remarks. of the Djrector of Mines. & Geoldhy, Ibrahimpatnam has been
called for on the grounds of Revision yide Government Memo No:5855/M.I(1)/2019,
dt:31.12.2019. The DM8G,  Ihrahimpatnam hds stbmitted his remarks to
Government vide Letter No.7646/D13-1/2019, dt:03.02.2020 stating that:

I. The ADM&G, Palamaneru submitted his. rémarks: statihg that the -quarry
lease for Black Granite .over an extent,of 0:405 Hectares: In Sy:No.103..of
Kotamakanapalll {Vg), Gudupalli {M); Chittoor District .has been: granted by
the Director of Mines‘& Geology; A.P;; for:a:petiod :of 20 years In favour of
M/s Venkata Sal Granites, Prop. Sri J. Venkatesh Babu vide Proceedings
No,28937/R5-1/07, Dt.28.02.2008 and. ‘execited’ by grantee before the
 Assistant  Director of Mines and ‘Gedlogy; ‘Palamaner- vide Proceedings
No,1117/Q/07, Dt.28:04.2008 and the.lease will-be In force from 28-04-
2004 to 27-04-2028. - '

Il Further, the ADM&G; Palamaneru reported: that the: QU&I’I_’Y Lease area was
inspected In Randomization on'30-10-2019‘ and: came to know ‘that there Is
.an encroachmentin the'léasé area. : i

fil. The Technical Staff ofithe Assistant Director of Miries & Geology, Palamaner
have Surveyed and inspected the quarry d ared ‘on 01-11-2019 and
submitted report, Based on the report submitted by the Technical staff, the
Asslstant Director of Mines & Geology, Palamaner has [ssued Show Cause
Notice vide No,1117/Q2/BG/2007, df.13-11-2019 as the surveyor verfied
the lease boundarjes with executed lease sketch and ‘found’ workings falls
within the leased area -and encroached towards northérn side to the
leased area. Accordingly, the surveyor has taken ‘pit measurements In
presence of the representative of the lease holder excluding over burden.




by Butside

v,

V.

ALy
asedidrea:
§ Average Measuremerits (Excluding overQuantity In
No. .- burden) bm
- Areain. - laverage -Depth of the ne
g.mt- ____[Rock excavatlon (In Mts) -
loga.87- 3 v - 9159.291

On calculation with percentage of recovery mentioned In Approved Mining
Plan lLe., 15%, the yleld of useful ‘Grarite |n his lease Is 1373.893 Cb.M. As
per ADM&G, Palamarieru records, the petitlorier have obtained permits for a
quantity of 1840.282 Cb.M since Inception of the Quarry Lease. Further,
eatlier issued. demand natice for the missing blocks covered a quartity of
163,775 Cb.M for which fthe lessee have' pald normal Seigniorage fee as per
the. Revision -orders, THere is a stodk' of 68 blocks covered a quantity of
155,077 .Cb:M within the leased area. Herice, the total guantity comes to
2159.134 Cb.M. There. is a variation for a quantity of 785.241 Cb.M between
permitted: quantity and Yiélded quantity, Hence, it is construed that the
revision petitioner misused the transit, forms for the quantity of 785.241
Ch.M.-excavated and'transported the ‘mineral more than the approved mining
plan quantity:which attral ule 26(1) of A.PiM.M.C. Rules, 1966.

PIT ) ) .AVe;ng.Me'asu.rgmg}nt's-_(Exclu'dlng over |[Quantity In
“No. . | e A\[é'r;elg'ej B’epth' of the net Gailid
Ar_'ea.l_n_-_sq.m; . Rotk excavation (In Mts)
, o ey | 6:04 4554.1_6

Oni céleulation with percentage of recovery: mentloned in Approved Mining
Plan lLe., 15%, the yleld of useful Granite in his" I€ase Is 683.124 Cb.M.

- Hence, It'Is construed that the lessee-excavated ‘& transported the mineral
unduthorizedly by encroaching Northern slde to the leased area which
attracts Rule 26(2) of A.P:M.M.C. Rules, 1966.

The inspecting gfficlals have also noticed the following violatlons:-

a)  The-revision petitioner-is operating the quarry without leaving 7.5 Mts.
peripheral buffer from the lease boundary which Is breach to regulations
111 of Matalliferrlous Mires Regulations 1961.

b) Boundary Ellla_tr_s:gr:ec_ted.-aropn_d.the leased area but not tallled with the
executed sketch -which: Is violation of Rule 12(5)(h)(V) of APMMC Rules,

1966.

€) Not maintaining the-safety measures: duly -observing the, relevant
stipulations made undér Metalliferrous Mines Regulations, 1961 which is
violation-of .condition*21: (h) of ‘covenant 8 of Form-G lease deed ékecuted
under-Rule 8 of APMMC: Rules; 1966

d) The working ‘pit Is ‘more. than 6°mts, and the ,Ieséee Is dolhg quarry
operations without forming, benches @s:such thelr workings are-dangerous
condition, . thch Is -bréach fo 'Regulation 106(3) Metalliferrous Mines

' Regulations 1961.

Further, the Assistant Director of Mines & Geology, Palamaner requested the

petitioher to show tause within 15 days from the date of recelpt of the notice
as to why, actlon should not be Initlated agalnst him for recovering the
Normal Selgriforage Fee along with penalty for the misused quantity of
785.241 Cb.M. Within the leased area and 683.124 Cb.M of Black Granite
outsidé the Jeased area’transported in Contravention of A.P;M.M.C. Rules,

1966 fallina-whirh nardeear arHan wlllie InlHSEAA mn ane Muile memravas fmy o
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In response to Show Catiée Notice No.d117/Q2/8G/2007, dt,23-11-2019, the
petitioner/lessee has submitted his explanation to each breach wise and
stated that, the actual-dispatch quantity 1§ 1§40,282 Cb.M. & 163.775 Cb.M.
and he has pald normal: Selgnlorage fed as per Revision orders for missing of
transit forms and there is a stock of 68 blatks covered a quantity 155.077
Cb,M. Hence, the total qﬂanﬁty comes ta 2159,134 Cb:M, There Is a variation
for the quantity of 785.241 Cb.M, hérice Wot rilsused the transit forms for the
guantity of 785.241 Cb.M.

Further, the Inspectlon whatever conducted’ on 01-11-2019 and taken pit
measurements after affirming the boundaries around the leased area In
presence of the petitioner and arrived plt volume as 9159,291 Cb.M within
the leased area and 4554,16 Cb.M oiltside the leased area have been
extracted after consldering the recovery factor as per approved mining plan
{s 15%, the yleld of useful granite In his lease Is 1373,893 Cb.M within the
leased area. After consldefing the permltted quantity: of 1840. 282 Cb.M,
Missing Blocks quantity, of 163,775 Cb.M and Stock of 68 blocks covered a
quantity of 155.077 ChiM, It is hoticed that 785,241 Tb.M of quantity excess
to the yielded quantity. Hence, It construed that the petitioner/lessee have
misused transit forms far the.quantity of 785.241.Cb.M of Black Granite.

Regarding the excavatlons falls outsidé the ledsed area, the petitloner has
stated that he has. erected the boundary plilars based on the chaln system
survey and in the places shown by the Surveyor: anc[ maintalning the.same.
till to date and the petitioner is operating: the guarry :operatlons within the
leased area. Further, the survey done using GPS Mathines are not accurate.
Further, stated that ‘the' quarrying activities: within from the leased
boundaries marked by-the strveyors (based on GPS & Chaln system) at the
time ‘of Survey & Demarcation.. Hence, the petitioner has stated that he has
riot encroached and ok .carrled thelr qus sératlofis outside the‘leased
area, The avermentsstated by the petitioner should not:be considered as the
Technical Staff conducted. survey with DGPS Instrument {which are 20 cm
variation) based on the finear measurements’-meritloned in the executed
lease deed sketch. After affirming the lease boundaries-around the leased
area and done the ‘guarrying operations. outside the leased area and within
‘the leased area. Further, it is Informed:that the [ease boundaries fixed based
on* the measurements: mentioned in tﬁ_ i ited 'lease’ deed sketch with
réference to the permanent Rave_nug Ston ..only Hence, It Is no matter

With regard to the other breaches; the petitloner Is simply given explanation,
but nieither Implemented nor rectified the breachés’in:the.quarry. As,per rule
5 of APMMC Rules, 1966 ‘workings should. be ‘confined. to only within: the
leased area and not beyond the leased. area as per granted and executed
sketch. But, the petltioner has not done' so for. Hence, the petitioner's
explanation dt.15-03-2018 Is not deserved for consideration, As per the
average category percentage arrived for lssuance of dispatch permits, the
category of the Gran[te blocks for the sald volumes are as belaw.

Wittiin the leasied area : Outsldethe Ieﬁxsed area
Super Minl Cutter Total | Supér Mlnf | Cutter "|Totalin
Gangsaw | Gangsaw | Slzeln In Gangsaw |Gangsaw| Sizeln | Cbm
Slze In Size' In Cbhm Cbm Sizelln | . Slzeln' | Cbm
Cbm Cbm | €bm Cbm -
181,021 | 141.317 | 462.903 | 785.241 | 157.480 122.'939 402.705 .| 683.124

(Contl...p4)
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L i 1 f : 5 4
Quantity o 1785,241.cbm of Black Granite
Normal Selgniorage fees Rs.19,84,1787/- .
Market value :Rs. 91,_10,@087/-
Total :Rs. 1,10,94,986/-
II. vered & i fror glde: a
Quantity :683.124cbm of Black Granite

Fine ‘Rs.  5,00,000-

Double Market value :Rs. 1,58,51,975-
Total :Rs. 1,63,51,975/-

X. Hence, the Assistant Diréctor of Mines & Geology, Palamaner s directed the
petitloner/ lessee M/s Srl Venkata Sal Granltes, Prop. 5rl J. Venkatesh Babu
to pay the sald amounts le., Rs.2,74,46,961/- (Within the leased area
Rs.1,10,94,986/- + Outside the leased area of Rs.1,63,51,975/-) In the
respective head of @ccourt and rectify the other breaches within 15 days
from the daté ‘of receipt of this notice, falling which necessary action will be
Initlated against the quarry lease at the subject area‘as per rules In force,

xl. Aggrleved bythe demand notice vide No.1117/Q2/8G/ 2007, dt,23-11-2019
Issued by the Asslstant Director of Mines & 'Geology, Palamaner, the
petitioner has filed Révislon before the Government on 27-11-2019 recelved

by the Governfrent on 02-12-2019 under Rule 35-A of APMMC Rules, 1966.

4. With the above,. -th‘? DM&G, Ibrahl_mpaj:nam-ha-s requested to dismiss the
revision applicant or:to difect the Revlsion Applicant to pay the Demanded Amount

of Rs.2,74.46,961/-. :

5 In order to di;-._g_qég «off the Revision Application; .a personal hearing was
conducted on 07.01.2020 duly giving reasonable opportunity for personal hearihg

fto the Revislon Petitiorier..

6.  After hearing the arguments on both sides, the Revisional Authority hereby
allowed the revision application of M/s. S Venkata Sal Granltes, Prop: Sri
J.Venkatesh Babu, Chittoor District duly setting aslde the Demand Notlce
No.1117/Q1/2007, dt:23,11,2019  of -Assistant Director of Mines & Geology

“Palamaneru and directéd thé ‘Revislon. Applicant to pay ‘an amount -of Rs.30.10
Lakhs (Thirty lakshs and Tén thousarid rupees only) and walved off the remalning
Demand amount.

7. Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral-Concéssion Rules, 1966 and the Director of Mines &
‘Geology, Government of Andhra Pradeésh, Ibrahimpatnam shall take further

-necessary action In'the matter.
. D.RAMADEVI
DEPUTY SECRETARY TO GOVERNMENT

To
The Director of Mines and Geology, Govt., of Andhra.Pradesh, Ibrahlmpatnam.

M/s. Srl Venkata. Sal Granltes, Prop: J. VenkateshBabu, #19-154, Ganuga S
Kippam, Chilttoor DistAct = 517 425 ( By RPAD) oA Sk
0 i K L c _ =
TheAssistant Director of Mines & Geology, Palamaner, Chittoor Dist.
;5 to Hon'ble Minister for Mings & Geology, 3™ Block; AP Secretarat,
SC.

"

//FORWARDED : : BY ORDER// Poy.s E“"—EFL
e Ves
SECTION OFFICER
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File No.APPCB-11033/9/2022-TEC-EC-APPCB

Andhra Pradesh
Mini of Environment, Forest ima nge

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE
Order No. SEIAA/AP/CTR/MIN/04/2019/916/169.73 2100112022

Sub: SEIAA, A.P. — 0.405 Ha Black Granite Mine of M/s.Sri Venkata Sai Granites at Sy.
No. 103, Kotamakunapalli Village, Gudupalli Mandal, Chittoor District, Andhra
Pradesh — Transfer of Environmental Clearance- Issued - Reg.

Ref: 1. Order No. SEIAA/AP/CTR/MIN/04/2019/916-730, dated 06.08.2019.
2. The Asst. Director of Mines and Geology, Palamaner vide 1802/TQL/BG/2020,

dt.10,12.2021.
3. Representation received from Sri K Siva Prakash on 27.12.2021

(SIA/AP/MIN/247647/2021).

. The SEIAA, A.P issued EC order vide reference 1%t cited, to the 0.405 Ha Black
Granite Mine of M/s.Sri Venkata Sai Granites at Sy. No. 103, Kotamakunapalli
Village, Gudupalli Mandal, Chittoor District, A.P with production capacity of Black
Granite Mine — 1200 m*Annum. Life of Mine is 3.69 Years.

. Sri K Siva Prakash vide reference 3™ cited requested for transfer of EC order from
M/s.Sri Venkata Sai Granites to Sri K Siva Prakash by stating that the Asst. Director
of Mines and Geology, Palamaner vide Procd.No.1802/TQL/BG/2020, dt.10.12.2021
has transferred the mine lease from M/s.Sri Venkata Sai Granites to Sri K Siva
Prakash.

lll. The Asst. Director of Mines & Geology, Palamaner has transferred the mine lease
from M/s.Sri  Venkata Sai Granites to Sri K Siva Prakash vide
Procd.No.1802/TQL/BG/2020, dt.20.12.2021. The project proponent submitted copy
of the NOC through online.

IV. The above issue was examined by the State Level Environment Impact Assessment
Authority (SEIAA) meeting held on 05.01.2022 & 06.01.2022 and decided to transfer
Environmental Clearance in favor of Sri K Siva Prakash.

V. The SEIAA, AP. is hereby transfers the Environmental Clearance in the name of Sri K
Siva Prakash with all terms and conditions stipulated in the EC order vide reference 1
cited remain the same.

Special Secretary To
Govt

=

e  MEMBER SECRETARY, | MEMBER, | CHAIRMAN,

i
|
- i
B ... -
f  SEIAA,AP. | SEIAA,AP. | SEIAAAP. }
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File NO.APPCB-11033!9:’2022—TEC-EC-APPCB

Sri K Siva Prakash,

D.No.2/285, Mangai Nagar,

Thattigani Palli Village,

Krishnagiri District, Tamilnadu-635001,
Ph.No. +91 9789941111/ 9391052525

Copy to:

Signed by Dr P V
Chalapathi Rao

1. The Chairman, SEAC, A.P. for kind information.

2. The Member Secretary, APPCB for kind information.

3. The EE, RO: Tirupati, APPCB for information.

4. The Regional Officer, MoEF&CC, Gol, Vijayawada for kind information.

5, The Secretary, MoEF&CC, Gol New Delhi for kind information.

6. M/s.Sri Venkata Sai Granites (Expansion), C/0.S1i J Venkatesh Babu, H.No.154,
Ganuga Street, Nwpet, Kuppam, chitter District-517425 for information.

7. The Asst. Director of Mines & Geology, Palamaner for information.

Date: 21-01-2022 18:46:36

Reason: Approved
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s ANDHRA PRADESH POLLUTION CONTROL BOARD
=]
e ZONAL OFFICE: KURNOOL
W 1* Floor, Shankar Shopping Complex, Krishna Nagar Main Road
e N7 4 Phone :08518- 236912,
e-mail: jceezoknl@gmail.com

CONSENT ORDER FOR ESTABLISHMENT
Order No.CTR-1114/PCB/Z0-KNL/CFE/2020 Dt:19.01.2021
Sub: PCB-ZO-KNL-CFE- M/s Sri Venkata Sai Granites, (Expansion Application of 0.405 Ha
Black Granite Mine), Sy. No. 103, Kotamakunapalli (V) Gudupalli (M), Chittoor District —
Consent for Establishment (Expansion) Order of the Board under Sec.25 of Water
(Prevention & Control of Pollution) Act, 1974 and under Sec.21 of Air (Prevention &
Control of Pollution) Act, 1981- Order- Issued- Reg.
Ref: 1. CFE application received through APOCMMS on 20.12.2020
2. R.O.Tirupati Lr.No.C-1570/PCB/RO/TPT/2021-06, Dated:05.01.2021
3. CFE Committee meeting held at ZO, Kurnool on 12.01.2021

Wk

1) In the reference 1% cited, an application was submitted to the Board seeking Consent for
Establishment (Expansion) to carryout mining activity of the following mineral with
installed capacity as mentioned below, with a total project cost of Rs. 40.0 Lakhs.

Sl. | As per the CFO order As per the EC After Expansion total
No. Dt:24.01.2017 Dt:06.08.2019 capacity
’ 1, I Black Granite — Black Granite — Black Granite —
300 m¥Annum 1,200 m¥Annum 1,200 m¥Annum

2) As per the application, the above mining activity is to be carried out at Sy. No. 103,
Kotamakunapalli (V) Gudupalli (M), Chittoor District. in the mine lease area of 0.405 Ha.

3) The above site was inspected by the Environmental Engineer & Asst. Environmental
Engineer, Regional Office, Tirupati on 02.01.2021 and found that it is surrounded by:

North : Hillock South : Hillock
West : Hillock

East : Hillock
The Board, after careful scrutiny of the application and verification report of Regional

4)

Office, hereby issues CONSENT FOR ESTABLISHMENT(Expansior) to your mine
under section 25 of Water (Prevention & Control of Pollution) Act, 1974 and under
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made there
under. This order is issued to carryout mining of the mineral mentioned at para (1) only.
This order is issued from pollution control point of view only. Zoning and other regulations

5)
are not considered.
6) This Consent Order issued is subject to the conditions mentioned in the annexure.
7) This consent order is valid for a period of 7 years from the date of issue.,
Digitally signed by K
K Venkateswa ra Venkateswgara Rao
Date: 2021.01.19 15:57:29
Rao +05130'
Encl: Schedule ‘A’ & 'B.. JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

To
M/s. Sri Venkata Sai Granites, (Expansion)

(Mine Lease Area — 0.405 Ha),
Clo.Sri J.Venkatesh Babu,
H.No.154, Ganuga Street, Newpet,
Kuppam, Chittoor Dist — 517 426.

machasivasankar@gmail.com

Copy to the Environmental Engineer, Regional Office, Tirupati APPCB for information
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SCHEDULE-A

1. The proponent shall obtain Consent for Operation (CFO) from APPCB, as reguired Under
Section 25/26 of Water (P & C of P) Act, 1974 and under Sec 21/22 of the Air (P&C of P)
Act, 1981, before commencement of the mining operations.

SCHEDULE-B

Water:

1. The source of water is through Borewell and the maximum permitted water consumption shall
not exceed the following quantities.

As per CFO As per After
i SERes Dt:26.01,2017 Application | Expansion
1 Dust Suppression 1.4 KLD 1.4 KLD 2.8 KLD
2 Domestic 0.9 KLD 0.9 KLD 1.8 KLD
3 Green belt development 0.4 KLD 0.4 KLD 0.8 KLD
Total * (fresh + recycled) 2.7 KLD 2.7TKLD 5.4 KLD

2. The maximum waste water generation (KLD) shall not exceed the following:

S. Source As per CFO As per After

No Dt:24.01.2017 | Application | Expansion

a Domestic 0.7 KLD 0.5 KLD 1.2 KLD
Total 0.7 KLD 0.5KLD 1.2 KLD

Air;

3. The project authority shall carry out open cast mining by semi-mechanized methods only. )

4. Fugitive dust emissions from all the sources should be controlled regularly. The project
authority shall provide water spraying arrangement on haul roads, loading and unloading and
at transfer points for dust suppressions.

5. The project authority shall implement the following measures to reduce the air pollution during

the transportation of the mineral.
= Roads shall be graded to mitigate the dust emissions.
« Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.
» Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust,

Solid waste:

6. The proponent shall comply with the following.

S. Source of Proposed Method of Disposal
No | Solid Waste | Quantity
1 | Intercalated | 20,498 m® | The waste generated shall be dumped in the western
waste for 3 Years portion of the mine lease area.

7. The project authority shall not dump the overburden, top soil etc., generated during the
mining operations outside the quarry lease area under any circumstances.
8. Tfhg project authority shall adopt and maintain the following measures to contro! erosion
of dumps:
* Retention/toe walls at the foot of the dum ps.
* Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.
* Garland drain around the dump for diversion of storm water. The garland drain shall be
routed through siltation pond of adequate size.

Other conditions:

9. No change in mining technology and scope of working should be made without prior approval
from the Board. No further expansion or modification in the mine shall be carried out without
prior approval from the Board.

10. The project authority shall maintain the setback distance of 7.5 meters buffer zone all around
the mine lease area for greenbelt development with tall growing trees of native species
having good canopy.

11. Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

12. Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power Under Sec, 27(2) of Water (Prevention and Control of
Pollution) Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act
1881 to review any or all the conditions imposed herein and to make such alternation aé
deemed fit and stipulate any additional conditions for the purpose of the Act by the Board.
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13. Any person aggrieved by an order made by t

To
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he State Board under Section 25, Section 26,
f Air Act, 1981 may within thirty days from the

date on which the order is communicated to him, prefer an appe_al as per Andhra Pradesh
Water rules, 1976 and Air Rules 1982, to such authority (herein after _referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
Digitally signed by K

Section 27 of Water Act, 1974 or Section 210

1981.
K Venkateswara venkateswara Rao
Date; 2021.01.19
Rao 15:58:06 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

M/s. Sri Venkata Sai Granites, (Expansion)
{Mine Lease Area - 0.405 Ha),

Clo.Sri J.Venkatesh Babu,

H.No.154, Ganuga Street, Newpet,
Kuppam, Chittoor Dist — 517 425.

machasivasankar@gmail.com
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T ANDHRA PRADESH POLLUTION CONTROL BOARD

SRS ZONAL OFFICE: KURNOOL
L7 g 1" Floor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone :08518- 233619
e-mail: jceezoknl@gmail.com

CONSENT ORDER

rNo.CTR - 1114/APPCBI/ZO-KNL/CFO/2021 Date:24.10.2021

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution)
Act 1981 and amendments thereof and the rules and orders made there under (hereinafter

referred to as ‘the Acts’, ‘the Rules') to:

Ms Sri Venkata Sal Granites,

(0.405 Ha Black Granite Mine),

Sy. No. 103, Kotamakunapalli (V)

Gudupalli (M), Chittoor District

(hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge

the effiuents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic 1.2 KLD Septic tank followed by soak pit

This order is subject to the provisions of the Acts and orders made thereunder and further
subject to the terms and conditions incorporated in the Schedule A and B enclosed to this order.
This consent order is valid for manufacture the following products along with quantities only.

Sl. No. Products Quantity
1 Mining of Black Granite 1200
(Mine Lease area — 0.405(Ha) m*/ Annum

This consent shall be valid for a period ending with the 30.09.2023.

JOINT CHIEF ENVIRONMENTAL ENGINEER(FAC)
ZONAL OFFICE, KURNOOL

Encl: Schedules A& B

To

M/s Sri Venkata Sai Granites,
(0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V)
Gudupalli (M), Chittoor District

Copy to the Environmental Engineer, Regional Office, Tirupati for information and to ensure
compliance of the above conditions and refer to Task Force in case of non compliance

Validity unknown

e Dwsk Approval Rl ID ; SDPCEOGEZ10318
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SCHEDULE - A

1. f‘\ny up-set condition _in any industrial plant / activity of the industry, which result in,
mcreaseq effluent / emission discharge and/ or violation of standards stipulated in this order
shall'be informed to this Board, under intimation to the Collector and District Magistrate and
take immediate action to bring down the discharge / emission below the limits.

2. The industry shall put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premises.

3. Not withstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

4, The applicant shail submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

5. The applicant shall make applications through Online for renewal of Consent (under Water
and Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
industry should immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions. Any change in the management shall be informed to the
Board. The person authorized should not let out the premises / lend / sell / transfer their
industrial premises without obtaining prior permission of the State Pollution Control Board.

6. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under Section 28
of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the

Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE -B

Water:
1. The project authority shall take steps to reduce water consumption te the extent possible

and consumption shall not exceed the quantities mentioned below

SINo Purpose Quantity
1 Dust Suppression 2.8 KLD

2 Domestic 1.8 KLD

3 Greenbelt 0.8 KLD
Total 5.4 KLD

2. The project authority shall provide septic tank followed by soak pit within 30 days for
disposal of domestic effluents.

3. The project authority should comply with the National ambient air quality standards as per

MoEF, GOI notification dated. 18.11.2009 outside the mine lease area at the boundary of
the mine, as prescribed below.

S.No Parameters Standards In pg/m3
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

4. The project authority shall carry out semi-mechanized open cast mining only.
5. The project authority shall maintain the operation of deployed water tanker exclusively for
water sgrinkling in t_he mine haulage roads for dust suppression.
6. The project authority shall implement the following measures to reduce the air pollution
during the transportation of the mineral.
* Roads shall be graded to mitigate the dust emissions.
» Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin. '

» Water shall be sprinkled at regular interval on the main haul road and other sesvice
roads to suppress the dust.
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Solld Waste:
7. The project authority shall dispose solid waste (Non Hazardous) as follows:
SI. | Name of the Solid Quantity Disposal
No. waste ‘
1 Intercalated waste | 20,498 M/ 3Years | The waste generated shall be dumped in thzj
western portion of the mine lease area.
8. The project authority shall provide and maintain the following
« Retention/toe walls at the foot of the dumps
+ Stabilization of worked out slopes by planting appropriate shrub / grass species
on the slopes.
for diversion of storm water. The garland drain

« Garland drain around the dump

shall be routed through siltation pond of adequate size.

9. Wherever top soil exists during mining cperation shall be remove
5o as to utilize for restoration or rehabilitation of the land.

10. The project authority shall not dump the overburden, top soil efc., generated duwring the

mining operations outside the mine lease area under any circumstances

Other Conditions:
11, The project authority shall develop greenbelt al

trees with wide leaf area in this monsoon as comm

12. The project authority shall submit the compliance rep

conditions for every six months i.e. on 1% January and 1

Tirupati on regular basis.

d and stacked separately

ong the mine lease area with tall growing
itted in their letter dt.1 3.07.2021.

ort on the Consent for Operation (CFO)
st July of the year to Regional Office,

JOINT CHIEF ENVIRONMENTAL ENGINEER(FAC)
ZONAL OFFICE, KURNOOL

To
M/s Srl Venkata Sai Granites,

(0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V)
Gudupall (M), Chittoor District
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T A ANDHRA PRADESH POLLUTION CONTROL BOARD
S ZONAL OFFICE: KURNOOL
_Nr 1* Floor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone : 08518-236912, Fax: 08518-233619
e-mail: jceezoknl@gmail.com

Order.No.CTR - 1114/APPCB/Z0-KNL/2021-

Sub:- PCB - ZO - KNL — Consent for Operation (CFO) - M/s.Sri Venkata Sai
Granites — 0.405 Ha) Sy.No.103, Kotamakulapall (V), Gudupallii (M),
Chittoor district — Change of name - Amendment to CFO Orders — Issued
—Reg.

Ref:- 1. CFO order No.CTR - 1114!APPCB!ZO-KNUCFO!'2021. dated

24.10.2021 valid upto 30.09.2023
2. Name change E.C. Order No. SEIANAPICTRIMINIOMZU19.-‘916!
169.73, dt. 21.01.2022.
3. Industries request letter dt.31.01.2022.
cited, issued Consen
to carryout Mining of Black Granite

t for Operation (CFO) order to

The Board vide reference 157
— 1200

M/s.Sri Venkata Sai Granites (0.405 Ha)
od upto 30.09.2023.
vel Environmen

pproved transfer of the Environmental Clearance from M/s.Sri

), Sy.No.103, Kotamakulapalli (V), Gudupalli (M), Chittoor
No.103, Kotamakulapalli (V), Gudupalli

m¥annum with a validity peri
t Impact Assessment Authority

In the reference 2'° cited, the State Le

(SEIAA), Andhra Pradesh, Gol a

Venkata Sai Granites (0.405 Ha

district to M/s.Sri K.Siva Prakash (0.405Ha), Sy.

(M), Chittoor district and keeping the conditions same.
The proponent of the mine requested the Board for amendment to CFO order dt.
nites to M/s Sri K.Siva Prakash.

24.10.2021 for change of name from M/s.Sri Venkata Sai Gra
tion name change effected in EC

The Board after careful examination of the representa
he CFO order issued by the Board vide reference 1%

hereby issues the following amendment to

and 2™ cited.
The name of the mine mentioned in CFO order i.e., “Mis.Sri Venkata Sai Granites”

hereafter shall be read as «M/s Sri K.Siva Prakash”.

All other conditions mentioned in the CFO Order issued vide reference 2" cited remain

Digitally signed by VENKATA

the same. VENKAT A
NARAHARI PRASAD MARRI
NARAHARI PRASAD Date: 2022.03.30 16:51:27
MARRI +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
T ZONAL OFFICE, KURNOOL
o

M/s.Sri K.Siva Prakash
(Formerly M/s.Sri Venkata Sai Granites)

(Black Granite Mine - 0.405 Ha),
Sy.No.103, Kotamakulapalli (V),
Gudupalli (M), Chittoor district.
Cot?y to the Environmental Engineer, Regional Office, Tirupati for information and necessary
action.
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PROCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEOLOGY ::PALAMANER
(Present: Sri P. Venugopal, M.Sc., Assistant Director)

DATE:10 -12-2021

PROCEEDINGS NO: 1802/TQL/BG/2020

Sub: Mines and Quarries = Minor Minerals — Transfer of Quarry Lease in favour
of Sri K. Siva Prakash for Black Granite over an extent of 0.405 Hectare in
Sy.No: 103 of Kotamakanapalli (V), Gudupalli (M), Chittoor District for the
un-expired portion of the lease period i.e., up to 27-04-2028 from M/s Sri
Venkata Sai Granites, Prop: Sri J. Venkatesh Babu—Transfer of Quarry Lease

Deed executed — Work Order = Issued.
1. Proc.No. 5411/D13-2/2021,dt: 12-10-2021 of the Director of Mines and
Geology, Ibrahimpatnam.

2. ADM&G, Palamaner Lr.No.1802/T
3. Lr.dt:09-12-2021 from transferee Stl K. Siva Prakash.

L2 R L

Ref:
QL/BG/2020,dt:23—10-2021

ORDER:
Through the reference 1% cited, the Director of Mines and Geology,

Ibrahimpatnam, has accorded permission for Transfer of Quarry Lease held by
M/s Sri Venkata Sai Granites, Prop: SriJ. Venkatesh Babu for Black Granite overan
extent of 0.405 Hectare in Sy. No. 103 of Kotamakanapalli (V), Gudupalli (M)
Chittoor District for the un-expired portion of the lease period i.e., up to
27-04-2028 in favour of Sri K. Siva Prakash under Rule 12(5)(h)(viii)(a) subject to
satisfaction of APMMC Rules 13966, other terms and conditions mentioned in the
appendix and subsequent Government orders and executive instructions issued

thereon from time to time.

Through the reference 2nd cited, the Assistant Director of Mines and
Geology, Palamaner has requested the Transferee to pay necessary advance

rental and submit required documents within the stipulated period and to attend

for execution of Quarry Lease Deed on or before 10-12-2021.

Further, the Transferee through the reference 3" cited, has submitted the

required documents and pald the necessary advance rentals, Security Deposit

amounts within the stipulated period.

In this connection, the Transfer of Quarry Lease Deed is executed today i.e.
10-12-2021 in favour of Sri K. Siva Prakash for Black Granite over an extent of
0.405 Hectare in Sy. No. 103 of Kotamakanapalli (V), Gudupalli (M) in Chittoor
District for the un-expired portion of the lease period i.e., upto 27-04-2028.
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The Transferee Sri K. Siva Prakash Is hereby permitted to commence the :
Quarrying operations for Black Granite over an extent of 0.405 Hectare in
Sy.N0.103 of Kotamakanapalli (V), Gudupalli (M) in Chittoor District as per

APMMC Rules 1966 and the rules to be amended from time to time. The

transferee should have to produce all the accounts, registers, documents, records
etc., in connection with the lease by 5™ April of every year before the Asst.

Director of Mines and Geology, Palamaner.
and Annual

The lessee should submit the Half yearly returns in Form Fi
return in Form “G” to the Director of Mines and Geology, Ibrahimpatnam, under
copy marked to the Deputy Director of Mines and Geology, Chittoor and to the
Assistant Director of Mines and Geology, Palamaner as required under Rule 41 of
G.C.D.R.1999. The transferee should send a report in Form ‘F’ to the Chief
Inspector of Mines Safety, Dhanbad and to the Asst., Director of Mines and
Geology, Palamaner as required under Rule 30 of APMMC Rules, 1966.

ubmit the “order for change

Further the transferee is heréby directed to s
Environmental Clearance &

of name as _regards the A roved Pla
Consent for Operation within a yea date of work order.

d obtain the dispatch permits from the
Assistant Director of Mines and Geology, Palamaner before transporting the
material from the leased area. The transferee should abide all the terms and
conditions as per the Annexure appended to the Grant order scrupulously.

NOTE; . This order will become null and void if it will be found that it was grossly
inequitable or was made under a mistake of fact or owing to

misrepresentation of fraud or in excess of the authority.

Further, the transferee shoul

1‘. k l ',‘I' ;
Asst. Director of Mines and Geology,
Palamaner.

To :

Sri K. Siva Prakash,

S/o Krishnan,

D.No.2/285,

Magai Nagar, Thattiganipalli Village,
Krishangairi-635203.

Copy submitted to:

The Director of Mines & Geology, Ibrahimpatnam along with Transfer Quarry Lease deed for favour of

kind information. (02 sets)
The Dy. Director of Mines & Geology, Chittoor along with Transfer Quarry Lease deed for favour of+kind

information.
The Dy. Director of Mines & Safety, Chennai for favour of kind information.
The District Collector, Chittoor for favour of kind information.
The Controller General, IBM, Nagapur for favour of kind information.
zhe A‘.tP. Pollution Control Board, Krishna Nagar, Kurnool for favour of kind information.
opy to: :
The Deputy Inspector General, Registrations & Stamps, Chittoor for info i i
The Labour Enforcement Officer (Central), D. No 7/ 237, Mettapalem, GJcﬂu?’fgozligirl:!itl:lecf:eagisatcac:’r)h

for information.
The Tahsildar, Gudupalli (M) for information and safeguard / prevent the surrounding land for any

encroachment of excavation / dumping / stocking, etc.
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' RLNo. 1005 00U2021 3153
3 TRANSFER QUARRY LEASE DEED MADIABALLEMANDAL 13

FORM-G

4 [See Rule 8]

Form of lease (minor minerals) to private persons

This indenture made on the \ day of
st 2021 between the Governor of Andhra Pradesh
(hereinafter called the «Iessor” which expression shall where the
confext so admits, include his successors in office and assigns) of the 4
one part, and K. SIVA PRAKASH, S/O KRISHNAN, D.NO. YL
2285, MANGAT NAGAR, THATTIGANIPALLI VILLAGE,. |\ 4
KRISHNAGIRI, TAMILNADU STATE - 6355 203 (here in after *| "Assistant Directp”
called the “LESSEE” which expression shall, where the context so admitMinesusicGesiog-

heirs, executors, administrators, representatives and assigns) of the PIKIAMANER, Chittoor Dist:

> i’\'W“’\/ LBSSOR

Py
# TRANSFEROR TRANSFEREE Asst. Director of Mines & Geology,
) Palamaner
§
g
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TRANSFER QUARRY LEASE DEED

FORM-G
[See Rule 8]
Form of lease (minor minerals) to private persons

This indenture made on the {.-"‘L' day of Dircesnbe
2021 between the Governor of Andhra Pradesh (hereinafter called the
“Lessor” which expression shall where the context so admits, include his
Successors in office and assigns) of the one part, and K. SIVA
PRAKASH, S/0 KRISHNAN, D.NO. 21285, MANGAI NAGAR,!"
THATTIGANIPALLI VILLAGE, KRISHNAGIRI, TAMILNADU STALE 5 8- foor Dist.
(here in after called the “LESSEE” which expression shall, where the context so admits,
include his heirs, executors, administrators, representatives and assigns) of the other part.

1[ Whereas the lessee has been granted quarry lease by the Government of Andhra

Pradesh on application in 2[Sealed Tender-cum-Public Auction] of the lands in the Chittoor

District for the purpose of quarrying for BLACK GRANITE and has deposited with the

Assistant Director of Mines and Geology of Palamaner the sum of Rs. 2,63,250/- [C.F.M.S.

CHALLAN NO. 51316906902021, Dt: 10-12-2021 TOWARDS FIVE TIMES
SECURITY DEPOSIT] as security in the shape of National Saving Certificate, duly
pledged for the due and faithful performance by the lessee of the covenants and conditions on

the part of the lessee hereinafter contained:

And whereas the Government of Andhra Pradesh acting for and on behalf of the lands and
premises hereinafter described and demised for the term and at the 3[knocked down amount]
dead rent and Seigniorage fee, and subject also to the covenants conditions and conditions

hereinafter contained now this indenture witnesses as follows :-

The lessor hereby demises to the lessee all those several pieces or pieces of land
situated in the Village of KOTAMAKANAPALLI in the sub-registration district of
GUDUPALLI (M) and registration district of CHITTOOR (DT) in Andhra Pradesh being
more particularly described in the schedule hereunder written and delineated in the plan

hereunto annexed and therein coloured.

2. These are included in the said demise and for the purposes thereof following liberties:-

(1)To get from the said demised pieces of land,
resaid to use any water in or under the said demised pieces of land

ame and to make or construct any water courses or ponds so
e of this authority which shall

f the tenants or the lessors in

(2) For the purpose afo
and to divert the s
however that nothing shall be done in the exercis

interfere with the rights of any adjoining owners o
respect of such water.

.‘.-\-" |""1,M
P A

/MA ' V\J\/\.N\/ " LESSOR
TRANSFEROR TRANSFEREE Asst. Director of Mines & Geology,
Palamaner
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Ji

()] Generally to do all things which shall be convenient or necessary for getting the
BLACK GRANITE and material hereby authorized to be got and for removing and
disposing thereof as aforesaid,

3. These are excepted and reserved to the leesor out of this demise :-

(1) All earth minerals and other substances not herein before expressly authorized to be
got from the demised picces of land by the lessee.

(2) Liberty for the lessor or other persons authorized by him to search for work, get, carry
away and dispose of the expected minerals and other substances and for such purposes
to have the right of ingress, egress and regress over the said demised pieces of land and
to make erect and use all pits, machinery, buildings, roads and other necessary works
and conveniences provided that the i ghts hereby reserved shall be exercised, in such a
Way as to cause as little obstruction as possible to the lessee in the use and enjoyment
of its rights hereunder and that reasonable compensation for damages caused by any
such to be settled by arbitration as hereinafter provided.

4. The said demised pieces of land shall be held by the lessee for un-expired portion of the
lease period upto 27-04-2028 determinable as hereinafter provided.

5. The lessee hereby agrees to pay during the said term the following 1[X X X ] dead rent
and seigniorage fee whichever is higher and also all cesses which may, from time to time,

be imposed by the Government :-
(1) The yearly 1[X X] dead rent of Rs. 52,650-in respect of the said demised pieces of land

(2) A seigniorage fee of Rs.3,450/- per M/ Rs. 1,150/- per MT for size Super Gang Saw
above 300 Cm X 180 Cm, Rs.2,875/- per M® / Rs. 960/- per MT for Sizes more than 270
Cm X 150 Cm, Rs.2,700/- per M? / Rs. 900/- per MT for Sizes below 270 Cm X 150 Cm,

Rs.1,150/- per M® / Rs. 385/- per MT for sizes below in 75 Cm for BLACK GRANITE in
respect of the said demised pieces of land.

6. The lessor may, during the currency of the lease, vary the rate of 2[X X X] dead rent and
the seigniorage 3[X X X].

7. It is hereby agreed and declared that in regard to the said 3[knock down amount] dead rent
and seigniorage fee the following conditions shall be observed by the lessee,

(i) The said dead rent of Rs. 52,650/~ shall be paid without any deduction on the [ st
working day of February in every year in advance.,

(ii) The said seigniorage fee Rs.3,450/- per M? / Rs. 1,150/- per MT for size Super Gang
Saw above 300 Cm X 180 Cm, Rs.2,875/- per M? / Rs. 960/- per MT for Sizes more fhan
270 Cm X 150 Cm, Rs.2,700/- per M® / Rs. 900/- per MT for Sizes below 270 Cm X 150
Cm, Rs.1,150/- per M® / Rs. 385/ per MT for sizes below in 75 Cm for BLACK
GRANITE in respect of the shall be paid before the same js removed from the said demised

pieces of land, A
_A] .‘_-‘.ﬂ

“ LESSOR
TRANSFEROR TRANSF s Asst. Director of Mines & Geology,

Palamaner
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-3-

8. The lessee hereby covenants with the lessor as follows :

M

@

@24)

®)

4

©)

©)

@)

®

To pay the 3[knock down amount] dead rent and seigniorage fee on the days
and in manner aforesaid.
all existing and future rates, taxes, assessments,

gs and burdens whatsoever imposed or charged

To bear, pay and discharge
thereof or the bid amount,

Duties, impositions, outgoin
upon the demised pieces of land or the produce I
dead rent and seigniorage fee hereby reserved or upon the owner or occupier

in respect thereof or payable by either in respect thereof except such charges
or impositions as the lossee is or may hereinafter be by law exempted from.

e fee other sums due to the State Government under

f these presents be not paid by the lessee/lessees
he same may be recovered together with simple
interest due there on at the rate of twenty four per cent per annum on a
certificate of such officer as may be specified by the State Government by

general or special order in the same manner as on arrear of land revenue.

Before digging or opening any part of the said demised pieces of land for
BLACK GRANITE carefully to remove the surface soil to a depth of at least
the same in some convenient part of the

Six (6) meters and lay aside and store )
land from which it has been removed is
after provided.

said demised pieces 0
again restored to a state fi

Should any rent seigniorag
the terms and conditions ©
within the prescribed time,

f land until the
t for cultivation as herein

To effectually fence off the said demised pieces of land from the adjoining
Jands and to keep the fences in good repair and conditions.

th the possession of the demised land or any
sent of the lessor first obtained. S[A quarry

Not to assign, underlet or part wi
-public for sand-is not open for transfer.]

part thereof without the written con
Jease granted by sealed tender-cum
the said demised pieces of land forthwith to
cface soil thereof and slope the edges, where
necessary, so as to afford convenient connection with the adjoining land.

accounts, in such  form as the Assistant

Director of Mines and Geology concerned shall, from time to time, require
and direct showing the quantities and other particulars of the said mineral
obtained by the lessee from the said lands and also the number of persons
employed in carrying on the said quarrying operations therein and shall, from
time to time, when so directed by the Assistant Director of Mines and
Geology concerned prepare and maintain completed and correct plans of all
quarries and workings in the said lands and shall allow any officer thereunto,
authorized by the lessor from time to time and at any time, to examine such
accounts and any such plans and shall, when so required, supply and furnish

d returns regarding all or any of the

to the lessor all such information an
matters aforesaid as the lessor shall, from time to time, require and direct.

That if in the course of quarrying any mineral not specified in the lease is
discovered the lessee or registered holder shall at once report such discovery
to the Assistant Director of Mines and Geology concerned who shall obtain
orders of the Government regarding the working of the same.

After working out any party of
level the same and replace the su

That the lessee shall keep correct

| 1

e o1
I \ ) .
M LESSOR
TRANSFEROR SFERE Asst. Director of Mines & Geology,

Palamaner
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That the lessor’s agents, servants and workmen shall be at liberty at all reasonable
times during the said term, to inspect and examine the works carried on by the lessee
under the liberties herein before granted and the lessee shall and will, from time to
regulations which the lessor or his authorized agent as the result of such inspection
may from time to time see fit to impose to keep the lands in good and substantial
repair, order and condition or in the interest of public health and safety.

The lessee shall without delay send to the Assistant Director of Mines and Geology
a report of any accident involving the death or injury to any person which may occur
in or about the quarry and shall observe all rules for the being in force regulating the

working of quarries.

(11) - That the lessee shall not without the express sanction in writing of the said Assistant

Director of Mines and Geology cut down or Injure any timber or trees on the said
lands but he may clear away brushwood or undergrowth which interferes with any
operations authorized by these presents on payment of due compensation for cutting
or injuring trees growth in the said lands to the departments concerned.

(12)  That wherever necessary, pay to the person concerned, compensation for any loss or

(13)

(14)

(15)

(16)

an

P

damage which may be caused by the lessee to the surface of the demised pieces of
land or to anything growing or situated therein in exercise of the rights granted and

- shall not commence operations until such compensation has been paid. The lessee
shall further always keep the lessor indemnified against any claim by any person for
any loss or injury caused to him or to his property by lessee. The Deputy Director
shall be the competent authority to assess and fix any compensation payable by the
lessee for any loss or injury done to him or his property.

That if required by the Assistant Director of Mines and Geology, erect and maintain
at his own expense, boundary pillars of ‘subsistent material standing not less than
three feet above the surface of the ground at each corner or angle in the line of the
boundary of the area leased to him and at intervals of not more than three meters
along the boundary, as delineated in the plan attached to the lease deed.

If any mineral not specified in the lease deed or agreement is discovered, the lessee or
the registered holder shall not win or dispose of such mineral without obtaining the
permission of 1[the Director of Mines and Geology] and without payment of the
Seigniorage fee and the acreage assessment. If lessee or the registered holder fails to
intimate 1[the Director of Mines and Geology] the discovery of such new minerals
and obtain his permission with a period of thirty days from the date of the working of

* the mineral is begun, the Director of Mines and Geology or Deputy Director of Mines
and Geology may levy enhanced Selgniorage fee and acreage assessment,

The lessee or the registered holder shall strengthen and support to the satisfaction of
any Railway Administration concerned or the State Government as the case may be,
any part of the quarry which in the opinion of the Railway Administration or as the
case may be, the State Government requires such strengthening or support for the
safety of any railway, reservoir, canal, road or any other public works or structures:

That this lease may be terminated in respect of the whole or any part of the premises
by six month notice in writing on either side.

’gm; on such determination the lessee shall have no right to compensation of any
d, ,

Py eyt A

$2 !

\/\; ‘" - LESSOR
TRANSFEROR TMS\{E@& Asst. Director of Mines & Geology,

Palamaner
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That the “[knock-down amount] / dead rent, and seigniorage fee payable under
these presents shall be recoverable under the provisions of the Revenue

Recovery Act, 1864 thereof.
to deliver up the demised land in such
the provisions of these presents save that

lessee shall if so required by the lessor restore in manner provided by the foregoing

covenant in that behalf the surface or any part of the land which has been occupied
by the lessee for the purpose of the works hereby authorized and has not been 50

restored.

That the determination of the tenancy
condition as shall be in accordance with

h the provisions of

ble, the lessee shall comply wit ]
le Development and

In respect of ite and mar
g e and the marb

Granite Conservation and Development Rules, 1999
Conservation Rules, 2002, respectively".

(a) The lessee shall follow and erect the provisions of Lab
yment of wages and other welfare m

employment, pa ;
are employed in quarries and mines.

(b) The lessee further shall take all precautionary measures in con'ducting mining
operations as per the relevant stipulations made under Mettalliferrous Mines
Regulations, 1961.

(c) If the lessee violates the provisions as stipulat _
taken for cancellation of the lease after obtaining the info
concerned departments after giving an opportunity.”

our Laws pertaining to the
easures to the Labour who

ed above, necessary action shall be
rmation from the

The Conduct of Mining operations at the lease arcas of Granite and the 31 ne\!.lrly
added minor minerals shall be subject to the mile stones listed in Schedule IV with
respect to production (“Production Requirement”) and the annual production to be

achieved every year.

The lessor hereby covenants with the lessee that on the lessee paying the 2[knock

down amount] dead rent and seigniorage fee hereby reserved and that on observing

and performing the several covenants and stipulations herein the lessee shall
f land and the liberties and powers

peaceably hold and enjoy the demised pieces 0
hereby demised and granted during the said term without any interruption by the

lessor or any person rightfully claiming under or in trust for him

3[9-A] Government reserves the rights:- '

(iii) to ca_ncel the quarry lease granted and executed under these rules after giving a
previous notice.

(iv)  to prohibit quarrying operations
with recorded reasons.]

in part or the whole of the area under lease

It is hereby expressly agreed as follows :-

If any part of the 2 [knock - down amount] dead rent and seigniorage fee hereby
reserved shall be unpaid for thirty days after becoming payable (whether formally
demanded or if the lessee while the demised pieces of land or any part thereof remain
vested in him shall become insolvent or if any covenant on the lessee’s part herein
contained shall not be performed or observed them and in any of the said case it shall
bc. lawful for the lessor at any time thereafter to declare to whole or any part of the
sa:d_securi.ty deposit of Rs. 02,63,250/-, to be forfeited and also to re-enter upon the
dc_mlscd pieces of land or any part thereof in the name of the whole and thgrzu )
this demise shall absolutely determine but without prejudice to the rightp I;‘
action of the lessor in respect of any reach or non-observance of the lessee?s

covenants herein contained.
" P A

TRANSFEROR M V\/ g
SFEREE Asst. Director of Mines & Geology,

Palamaner
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*[The expiry or determination of the lease,
carry and dispose of all the stock:
articles and other things whatsoever (not being building or bricks or
one month or extended period granted by
seigniorage fee and other sums which
observing the covenants on his part her
" making good any damages done by suc
erected on the said demised places of
determination of the lease and shall be the absolute

620

s

not pay any price for the same].

If the lessee shall have paid the ‘[knock-down amo
. +and. duly observed and performed th
contained the said deposit of Rs. 02,63,250/-
of the said term Un-expired portion upto 27-04

difference or dispute shall

If any question of
under them respectively concerning

persons claiming

dead rent and scigniorage fee hereb
clause herein contained or the rights, duties or liabilit
any other way touching or arising ou
the Director of Mines and Geology W
on the parties thereto. In witness where
of Mines and Geology of Palamaner acting for
direction of the Government of Andhra Pradesh t

the day and year first above writing.

THE SCHEDULE

e covenants and hers
shall be returned to him-at the expiration

-2028 Years.
arise between the parties hereto or any

y reserved or touc

t of these presen
hose decision thereon shall be final and binding

of SRI P. VENUGOPAL, Assistant Director

the lessee shall be at liberty to remove,
s of the mineral extracted and all engines, machinery,

stones) within

the Government after paying dead rent and

may be due and performing and
ein before reserved and contained and also
I removal but not building which shall be
land by the lessee and left thereon at the

property of thelessor who shall

unt] dead rent and scigniorage fee
conditions on his part herein

the 1[knock-down amount]
hing the construction of any
ies of the parties hereunderor in
ts the same shall be referred to

and on behalf of and by order and

he lessee have hereto set their hands

Name of
Mandal

Name of
Village

Survey
Filed

Extent

BLACK GRANITE
Assessment Nos.

Boundaries
North, South, West & East

4

5

6

Gudupalli

Kotamakanapalli

S.No. 103

0.405 Ha.

52,650/~
100/-
100/-

ADR Rs.
LARs.
CLA Rs.

Dead Rent / Seig. Fee
whichever is higher
will be charged and
amendments thereon

North — Sy.no. 103/3 of
Kotamakanapalli (Vg)

East— Sy.no. 103/4 & 89/P of
Kotamakanapalli (Vg)

South — Sy.no. 89/P of
Kotamakanapalli (Vg)

West — Sy.no. 103/3 of
Kotamakanapalli (Vg) and
Existing Quarry Lease area of
M/s Venkatasai Granites

-------------------------------------

A,

TRANSFEROR

- .-'\l :i'\_.

" LESSOR
Asst. Director of Mines & Geology,
Palamaner

VA
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES & GEOLOGY: IBRAHIMPATNAM
[PRESENT: SRI V.G.VENKATA REDDY, DIRECTOR]

Proceedings No.5411/D13-2/2021 Dated:12-10-2021

Sub: Mines & Quarries - Transfer of Quarry Lease for Black Granite an
extent of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District held by M/s Sri Venkata Sai
Granites, Prop: Sri J.Venkatesh Babu to Sri K.Siva Prakash - Orders -
Issued.

1. Transfer of Quarry Lease application dated:20.07.2020 filed by
Prop: Sri J.Venkatesh Babu.

M/s Sri Venkata Sai Granites,
1802/TQL/2020, dt:09.06.2021.

2. ADM&G, Palamaneru File No.
3. This Office Letter No.5411/D13-2/2021, dated.21.09.2021.
4, ADM&G, Palamaneru Letter No.1802/TQL/2021, dt:01.10.2021.

EE 0

Ref:

ORDER:
Through the reference 1 clted, M/s Sri Venkata Sai Granites, Prop:

Sri J.Venkatesh Babu has filed an application for transfer of quarry lease held
by them for Black Granite an extent of 0.405 Hectares in Sy.No.103 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District in favour of
Sri K.Siva Prakash for the un-expired portion of the lease. period up to
27.04.2028. The said application was received by the Asst. Director of Mines

& Geology, Palamaneru on 20.07.2020.
Through the reference 2" cited, the Asst. Director of Mines and

Geology, Palamaneru has submitted proposals duly recommending for
transfer of quarry lease held by M/s Sri Venkata Sai Granites, Proprietor:
Sri J. Venkatesh Babu to Sri K.Siva Prakash in the subject area for the
unexpired period up to 27.04.2028, subject to satisfaction of terms and

conditions laid down in APMMC Rules, 1966.

Through the reference 3™ cited, M/s Sri Venkata Sai Granites, Prop:

Sri J.Venkatesh Babu is requested to pay three (3) times of Dead Rent per
Hectare as Charges for transfer and the charges shall be remitted in Head of
Account No.0853-102-81 keeping in view of G.0.Ms.No,58, dt:08.03.2019
and submit originals before the Assistant Director of. Mines &. Geology,
Palamaneru within 30 (thirty days) from the date of receipt‘-.of-tﬁtié_'lé’i(ttérf '

Through the reference 4'" cited, the Asst. Director of Mines & Geology,
Palamaneru has submitted further report in response to this office letter
dt:21.09.2021 and reported that the transferor i.e. M/s Sri Venkata Sai
Granites, Prop: Sri J.Venkatesh Babu has paid equivalent to three (3) times
Dead Rent per Hectare and submitted the original challan to his office and
requested to consider the transfer of quarry lease in favour of Sri K.Siva

Prakash in the subject area.

\/\,\J\/\N\é 1

LESSEE Ny

LESSOR

: Asst, Director of Mines &
PALAMANER, Chitioer n?:uo'ﬁ.”
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In view of the above circumstances stated above and in exercise of the
powers conferred under Rule 12(5)(h)(viii)(a) of APMMC Rules, 1966, the
permission is hereby accorded for transfer of quarry lease held by M/s Sri
Venkata Sai Granites, Prop: Sri J.Venkatesh Babu for Black Granite an extent
of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District transferred In favour of Sri K.Siva Prakash for the un-expired
portion of the lease perlod up to 27.04.2028, subject to satisfaction of
APMMC Rules, 1966, other terms and conditions mentioned in the Appendix
and subsequent Government orders and executive instructions issued there
on from time to time. Further, the Assistant Director of Mines & Geology,
Palamaneru to take further necessary action as per rules In force.

Sd/- V.G.VENKATA REDDY

Encl:(RoE) DIRECTOR OF MINES & GEOLOGY

To

M/s Sri Venkata Sai Granites,

Prop: Sri J.Venkatesh Babu,

D.No.19-154, Ganuga Street,

Kuppam, Chittoor District = 517 425 ======="= [BY RPAD]

#K.Siva Prakash,
S/o.Krishnan, D.No.2/285,
Mangai Nagar, Thattiganipalli Village,
Krishnagiri - 635 203, Tamilnadu State -------- [BY RPAD]

Copy to the Assistant Director of Mines and Geology, Palamaneru.
Copy to the Deputy Director of Mines & Geology, Chittoor.

// ATTESTEE? Z4

£ oa
L_:'j) i .__._-r.\r\j
for DIRECTOR OF MINES) & GEOLOGY

f jrepte
w LESSOR ~~
Asst, Director of Mines & Geoloay *
L S S I PALAMANER, Chittoor I:li:t‘:’il:::'t.g,,r
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APPENDIX TO PROCEEDINGS NO,5411/D13-2/2021, DATED:12-10-2021

The Transferee shall execute the transfer quarry lease deed within sixty

days from the date of issue of this order.

2. The transferee shall pay compensation for any loss/injure/damage done to the
person or to his property as per Rule 12(5)(h)(iv) of APMMC Rules, 1966

3. The Transferee should erect and maintain at their own expenses boundary
pillars of substantial material as per Rule 12(5)(h)(v) and 28(2) of APMMC
Rules, 1966.
DM&G concerned a report of
ny person which may occur in and
he rules for the time being in force

) of APMMC Rules, 1966.

4. The Transferee should without delay send to the A
any accident involving death of injury to a
around the lease area and shall observe all t
regarding the working of lease as per Rule 12(5)(h)(vi

ssign, sublet, transfer or otherwise disp‘ose of the
btaining the previous sanction in writing of the

5. The Transferee should not a
as per Rule 12(5)(h)(viii) of APMMC Rules,

area under lease without o
Director of Mines and Geology

1966.

eral based industry, the transferee shall
ars from the date of execution
ablished within two (2) years,
all be cancelled,

In case of non-existence of min
establish the mineral based industry within 2 ye
of transfer lease deed. If the Industry is not est
no further extension of time shall be granted and the lease sh
as per Rule 12(5)(h)(viii)(a) of APMMC Rules, 1966.

7. The Transferee should obtain permission of the ADM&G concerned before
he areas under lease any building or structure for
Rule 12(5)(h)(ix)

he/she/they would erect on t
quarrying purpose if the area belongs to Government as per
of APMMC Rules, 1966.

8. If in the course of quarrying any mineral not specified in the lease is
discovered the grantee should at once report such discovery to the ADM&G
concerned so as to obtain necessary orders for quarrying the same as per Rule
12(5)(h)(x) of APMMC Rules, 1966.

9. The transferee should obtain permission for Granite waste sold as road metal
as per Rule 12(5)(h)(xvi) of APMMC Rules, 1966,

The transferee shall submit the annual accounts every year as per Rule
10(4)(b) and maintain true accounts of the quantity and other particulars

under Rule 28 (3) of APMMC Rules, 1966.

10.

11. As per Rule 44 of Granite Conservation and Development Rules 1999, when
the ownership of a prospecting license or a granite quarry lease is transferred,
the previous owner or his agent shall make over to the new owner or his agent
within a period of seven days of the transfer of the ownership, borehole cores
preserved if any, all plans, sections, reports, registers and other records
maintained in pursuance of the Act, rules or orders made thereunder, and all
correspondence relevant thereto relating to the prospecting licence or granite
quarry lease; and when the requirements of these rules have been duly
complied with, both previous and the new owners or their respective agents
shall forthwith send to the State Government or any person authorised in this
behalf by th_at Government a detailed list of borehole cores, plans, sections
reports, registers and other records that have been transferred. H:ence It Is'
th.e duty of the transferee to see that all the relevant documents are slt'lared
W:lth hirn/)her and the transferee shall be held responsible In case of an
discrepancies, whatsoever, after the transfer of ownership. !

\Irk (J;_
* LESSOR
Asst. Director of Minas & Geology
P Chixver District,




12,

13.

14,

15.

16.

17.

18.

18.

20.

LE S EE Asst, Olrecto; ol Mm:s & Geology *
N ” . PALAMANER, Chittoor District.”
. L ' | R
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The Transf.er.ee should carryout Quarrying / Mining Operations in accordance
with the Mining Plan approved for the entire duration of the lease with annual
program and plan for excavation on the precise area year to year for 5 years.,
The scheme of Mining for the next 5 years and so on should be submitted and
got it approved as per Rule 18 of Granite Conservation and Development Rules

1999 and their subsequent amendments, if any.

The Transferee should stock the non-saleable granite reject, small granite
blocks suitable for possible use in manufacturing of bricks, flooring, wall tiles,
etc., and shall not be used as road metal or stone aggregate and such material
shall be segregated from the dumps of granite rejects and stored separately
for future use as far as possible, whenever such dumps are worked for
recovery of stone aggregate or used as quarry backfill as per Rule 22 of

Granite Conservation and Development Rules 1999.

The Transferee shall submit to the State Government or any person athorjsed
in this behalf by that Government, a copy of the plans and sections maintained
under Granite Conservation and Development Rules 1999, as and when
required by the Government or such person, as the case may be as per Rule
27 & 28 of Granite Conservation and Development Rules 1999.

The Transferee should take all possible precautions for protection of the
arrying as per the

environment and control of pollution while conducting the qu
Air (Prevention and Control of Pollution) Act 1981, the Environment
Conservation and Development Rules 1999 and

(Protection) Act 1986, Granite
their subsequent amendments, If any.

The Transferee should submit the natice of intimation of opening quarry /
mine and intimation of existence of quarry of mine, abandonment of surrender
of quarry, temporary discontinuance of work in quarry, intimation of re-
opening of a quarry, quarterly and annual returns, certain appointments /
resignation / Termination / changes of address and records of bore holes as
per Granite Conservation and Development Rules 1999 and their subsequent

amendments, if any.

The transferee should submit within the time specified in respect of such
returns, a half yearly return in Form F and an annual return in Form G, as per
Rules 41(1) a&b of Granite Conservation and Development Rules 1999, °

The Transferee should observe all the conditions and statutory provisions
under Mines and Minerals (Development and Regulation) Act, 1957, and rules
made there under viz., Andhra Pradesh Minor Mineral Concession Rules, 1966,
Andhra Pradesh Mineral Dealers Rules, 2000, Mines Act, 1952, Mines and
Metalliferous Regulations, 2019 and other State and Central Acts and Rules
and instructions which are applicable, and their subsequent amendments, if

any.

The Transferee should keep accurate and faithful accounts showing the
quantity and other particulars of Granite obtained & dispatched from the
quarry / mine. The number and Natlonality of persons employed therein record
of all trenches, pits and drillings made in the course of quarrying operations /
Mining Operations and allow the officers of Department to inspect the same
and also to produce the same to the Department as and when demanded.

The Transferee shoufq _not pay a wage less than the Minimum wage
plje_scnbed by the Central or State Government from time to time under the
Minimum wages Act 1948 and its subsequent amendments, if any.

i ,
P

46



21,

22,

23.

24.

25,

26.
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Thi Transfere_e sho_u!d not use explosives in conducting quarry operations
without obtaining prior sanction from the competent authority.

The Transferee should f‘nake arrangements on his own for approach to the
area granted and also with the adjacent agricultural land holders or any others
if necessary, for smooth conducting of quarrying operations in the area

granted.

permit the adjacent and

Further, the Transferee should without any condition
n and material through

nearby licensed lease holder for the movement of me
the area granted in case directed by the ADM&G concerned.

obtain the consent of the surface owner to
ation, if any for the injuring that

The Transferee shall on their own to
t to give physical possession of

enter his land and settle the terms of compens
may be caused to the land by the Governmen
the land in question of the grantee.

meters of any railway or any public

The Transferee should not work within 45
works or buildings or of other permanent structures as per Regulation 109 of

Metalliferous Mines Regulations, 1961 and also not to work within horizontal
distance of 15 meters from either bank of a river or canal or from the
boundary of a lake, tank or other surface Reservoir as per Regulation 127 of
Metalliferous Mines Regulations, 1961 with regard to the safety margins.

The transferee shall pay the remaining installments which is payable by the
Prop: Sri J.Venkatesh Babu

transferor i.e. M/s Sri Venkata Sai Granites,

granted by the Government vide Memo No.5006/M.1(1)/2020,.dt.24.02.2021.
Sd/- V.G.VENKATA REDDY

DIRECTOR OF MINES & GEOLOGY

// ATTESTED //

( L A ond
) ‘tL..--J'C!*-'j

for DIRECTOR OF MINES j IGEOLOGY

W\/\AN\/ foee
LESSO
Asst, Director of Minio & Geology

LESSEE PALAANER, it Dt
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Government of India
A9 U4 TR AATe
Ministry of Labour & Employment
QI YRel iRy
Directorate General of Mines Safety
=¥=7¢ &7 /Chennai Region

No.CNR/DDMS/Granite/VL/2022/ 19243 Chennai, dated the _25_’_03[ 2021

From: —
The Dy. Director of Mines Safety,
Chennai Region,
3" Floor, Left Wing, New Additional Building,
CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai - 600 006.

To:
Sri K. Siva Prakash, -
Owner: K. Siva Prakash Granite Mine (Sy. No. 103),
D. No.2/285, Mangal Nagar,
Thatthiganipalli Village,
Krishnagiri District-635 203 (TN).

Subject:- Inspection of K. Siva Prakash Granite Mine (Sy. No. 103) of Sri K. Siva Prakash, by
Sri T.R.Kannan, Director of Mines Safety & Sri Raghupathi Peddireddy, Dy. Director of
Mines Safety, Chennai Region, on 23.08.2022.

Sir,
Please refer to the above inspection of your mine made on 23.08.2022. During

inspection, following violations of the Metalliferous Mines Regulations, 1961, Mines Rules, 1955
and the Mines Vocational Training Rules, 1966 were observed:

Metalliferous Mines Requlations, 1961:
Regulation 3 read with Section 16 of the Mines Act, 1952: Notice of opening of the

mine in Form-I of the first schedule was not submitted to this Directorate enclosing therewith
the plan showing the mine boundary and other details as required under MMR, 1961,

Requlation 34 of the MMR, 1961 read with Section 17 of the Mines Act, 1952: A duly
qualified manager was not appointed for supervision, direction and control of the mine,

No mining operation shall be done till a duly qualified manager is appointed in the mine and the
same is notified in Form-I of first schedule of the regulation to this Directorate. -

49
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Requlation 37 of MMR, 1961: A foreman was not appointed for effective supervision of the
mine.

Regulation 106 of MMR, 1961: Height of the benches on southern side of the quarry was found to
be about 12 to 15 m, which was more than prescribed height.

Men and machinery shall not be deployed at the bottom of the high benches and its height shall be
reduced from top downwards under the supervision of the manager.

Regulation 106(2)(b) of MMR, 1961: Though HEMM was used in thg mine, notice required
under the regulation was not submitted and specific order under Regulation 106(2)(b) of MMR,

1961 was not obtained from this Directorate.

HEMM shall not be deployed in the mine, till an order specifying the conditions is obtained from

this Directorate.

Requlation 109 (1) of MMR, 1961: Workings were extended within 45m of the public road

without obtaining permission in writing from the Chief Inspector of Mines.

No working shall be made and no working shall be extended to any point within 45 m of the

public road.

Regqulation 116 of MMR, 1961: Workings were not placed under the charge of a mining

mate.

Requlation 164 of MMR,1961: Permanent buildings not belonging to the owner were lying
within the danger zone (approximately 100 away from the quarry) and blastings were
conducted in the quarry without obtaining permission under the Regulation 164 (1-B) from this

Directorate.

Blasting shall not be carried out in the quarry till a controiled blasting permission under the said
Regulation is obtained from this Directorate.

Rule 29B Mines Rules, 1955: Initial and periodical medical examinations of the workers
employed at the mine were not being done.

No person shall be employed in the mine without medically examined as per the above rule.

ule 6,9 of the Mines Vocation Training Rules, 1966: The persons employed in the
mine were not imparted Initial/Refresher vocational training.

No person shall be employed in the mine without imparting vocational training as per the above
rule.

You are hereby requested to take necessary action to rectify the above violation
immediately and send the compliance report within 15 days of issue of this letter.

Yours faithfully,

(RaghugéMddy)

Dy. Director of Mines Safety,
Chennai Region, Chennai.

"
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From Date:15/09/2022

Sri. K.Siva Prakash,

No.2/285, Mangal Nagar,
Thatthiganipalli Villagc,
Krishnagiri District-635 203 (TN).

To:
The Director of Mines Safety,

Chennai Region,
3 Floor, Left Wing, New Additional Bulding,

CGO Complex, Shastri Bhawan,
Nungambakkam, Chennai — 600034.

Respected Sir,
va Prakash Granite mines Sy.No.103 of Sri. K.Siva Prakash
& Depty Director of Mines Safety Chennai Region on
/Granite/VL/2022/1243, Dated 25/08/2022.

Sub: Joint inspection of K.Si
made by Director of mines safety
23/08/2022 Letter No.CNR/DDMS

Reg 3: Notice of opening in Form 1 of the first schedule plans showing mine boundary and other

details as required under MMR, 1961 will be submitted at the earliest.

Reg 34: a duly qualified manager will be appointed at the earliest we have given an add in the

local New Paper.

Reg 37: For Foreman in add.
Reg 106 (2) (b): In the connection we will apply for HEMM at the earliest.
Reg 109 (1): We have stopped the work near the public road, after obtaining permission in

writing from the chief inspector of mines.

Reg 116: I have stopped qurry working and we will appoint a mining mate we will start the qurry

aperation.
Reg 164: We will obtain permissions for blasting.

Rc_:g 29B: we are in the process to obtain medical examination to the workers employed in the
mine no persons are employed in the mine.

Rule 6, 9: In this connection, we humbly submit that non availability of centre near the mine, we

premise that soon after Re-Opening of t he mine, send our worker for Refers Vocational

Training.

This is for your kind information With Regards

Thanking You Youyrs Sincgrely

(K.Siva Prakash)
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FIRST SCIHEDULE

FORM 1
(See Regulations, 1,6,7,8)
Notice of opening, tost

Freg Ko Sy Yokash

a«m e meY%}fa. 0/ 155, Man W‘ N"‘}“"’ )
_ Thelt }\meﬁk Nage ) )aihpna g Do
Dhanbad, E.R. ], l"t«J "f)uﬂdm

| gn Chief II;STPcciorluf:;l_mcs ; -/ N@u’ H oUl
?_ crcglona nspgctor e i

ey o ek inko. Saledy.. 2% ﬂodoioaéffj Je bty 1Bhawan
N uRGam ba\k.k-aﬁ'l , Chann an - bosvol,

mrﬁmr\ﬁ

VﬁfTM ........... ame)

Sir,

I have to furnish the following particulars in respect of (1) f-. S‘L
1A4Tnmhh‘ﬁﬁ(;nmcralj minc of .far. SN0 .. Py ey .(owner):

GE OF NAME OR MINE : L
1. *In case of CHAN! 1 '4 ClVdF |: L)

old name of mine ...... .date of change ...
Sx \ipal-{ m\?kQA- Qﬁ:&m

2 (a) Situation of the mine : Villa kaha.m { Police Stalion . G "fé"“}” "(afbub-
Division (Talug) . kw&ﬂgv‘ﬁj State.. A rmwl\ .......
*(b) In casc of ANEW MIN ticulars ofsltuatlono ine .
Post Office . £ I\E ‘}Pa Tclcgraph Office .. > YA é"ﬂa“—ﬂ‘\ ................
Railway Sta!mn Jm ................. RcstHouse ......... lwylpqm ...........
(Give distance lhcrcfro

Means of travelling . #&- KW] Jrmom.. Wﬂm Tovin ¢ RM,wﬁ‘ySf (97

Present  Previous*

k) () Name and Postal address of (ii) g“k g ' va PT“W"‘ ownér,
(a) OWRET covviveeriiasinanirimesinnn G‘ MJ‘J
(b) Managingagent ifany .. N \\ KiSina ﬂ&}aﬁ L ” ANV M
?:‘:; .:‘gcnls ,ifany... }..\3‘ \ o RRL 7,/}‘95',.
ETIET1- SRURA 1 T RO ]'H
*(b) In case of change, da:enf::hangc...hJJ..l ........... ’TJI 3 4 LE;":{,} M‘;}L\W?g wz ~Fn

*4, (a) Name and qualifications etc. of Manager:‘AsmslantManagcrfUndcrground Manger/
Engineer/Surveyor (iii) whose appointment is terminated/who is appointed (iii):

—

(b) Date of appointment/termination of appointment iii) : —
*5 Date on which it is intended lo open/re-Dpenfabendeniiseentirue(iii) the mine : DR 2 -0 L ,
* Actual date of opening/Re—epening ahado i imaemec (iii) of themine:  pp - |2 ~ 2072 l

Yours faithfully,
Signature ... R R

D:51gnallon OwrlchgentManagcr
Date .. v -

INSTRUCTIONS )
(i) Mention the matler to which the notice refers.
(i) Need not be filled in if the notice relates to Item 4,

(iii) Delete whatever is not applicable.
*Only such columns to be filled in respect of which notice in given,
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Sri K. Siva Prakash, Cell No: 9789941111, 9000905655
D.No.2/285, Mangai Nagar,

KattiganilPalli Village,

krishnagiri District,

Tamilnadu- 635 203

Lo Date: 03.10.2022
The Director of Mines Salety,

Chennai Region,

3 Ploor. Left wing, New Additional Building,

CGO Complex, Shastri Bhawean,

Nungambakkam, Chennai = 600 006.

Sir,

Sub: The DGMS - Inspection ol K. Sivaprakash mine for Black granite
over an extent of 0.405 Hact, in Sy.No. 103 of Kotamakanapalli Vg,
Gudupallt Mandal Chittoor District, on 23.08.2022. Submission of
Surface plan = Request —-Regard.

Ref: Lr. No.CNR/DDMS/Granite/VL/2022/1243 d1.25.08.2022.

RN I T
I would like 1o submit before you that, [ am holding the quarry lease for
Black granile over an  extent of 0.405 Hact. In Sy. No. 103, ol
Kotamakulapalli village, Gudupalli Mandal, Chittoor District. [ am herewith
submitting Surince plan and section in compliance with regulation 60 of
MMII 90 ] and Rule 29 13, of the Mine Rule 1955 the Medical Examination
done for the workers employed in mine. This is for your kind information

with regards.
Please accept and acknowledge the same.
Phidniking you sir,

Yours Lryly

(K.SIVAPRARKASLH)

Encl: Surtace plan & Medical certiliciles.

Vet o =
WO\ gt . ;
W% "}?.\e o o
K A
T, .
N %
. Tl M é‘/
N 52

SCL I a2
R OF B
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Sri K. Siva Prakash, Cell No: +91 9789941111, 9000905655
D.No.2/285, Mangai Nagar,
Kattigani Palli Village,

Krishnagiri District, Tamilnadu- 635 203

To Date:

The Director of Mines Safety,
Chennai Region,
Chennai.

Respected Sir,

Sub: Intimation of Mine Manager in Form -1 to Mr.SHIVA PRAKASH
SM to work as a Mine Manager in our Kotamakanapalli, Granite
mine of survey no 101/2 8103 of K. SHIVAPRAKASH-Reg

%k Kk kK

With most respect, we are submitting the intimation of Mine Manager
Appointment in Form -1, of SHIVA PRAKASH SM, to work as a Mine Manger
in our Kotamakanapalli Village, Gudupalli Mandal , Chitoor District, Andhra
Pradesh -517425, Granite mine of survey no 101/2 & 103 of
K.SHIVAPRAKASH

With regards for your kind notice & favourable orders

Thanking you
Yours Faifhfully

(K.SIVAPRAKASH)
(OWNER)
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FIRST SCHEDULE

FORM I
(Sce Regulations, 3,6,7,8)
Notice of opening, closing or change ctc.

From
Sri. K.SIVAPRAKASH
Granite Mine, D. No 2/285, Mangai Nagar,
Kattiganapalli village, Krishnagiri District,
Tamil Nadu-635203

To
. The Chief Inspector of Mines Dhanbad, E.R.
2 The regional Inspector of MiNes .....cuieeameniiemneeres:
3. The Director Mines Safety, 3%, floor, Left Wing, New Additional Building,
CGO - Complex, Shastri Bhawan , Nungambakkam, Chennai -600006
Sir,

[ have to furnish the following particulars in respect of (I) K.Siva Prakash at (Name)
Kotamakanapalli (mineral) mine of K.Siva Prakash (owner) :

1. *In case of CHANGE OF NAME OR MINE :
old name of mine Sri Venkatsai granites datc of change 10-12-2021

2. (a) Situation of the mine : Village Kotamakanapalli Police Station Gudupalli Sub-
Division (Talug) Gudupalll State Andhra Pradesh -5 17425

*(b) In case of ANEW MINE, particulars of situation of mine
Post Office O.N. Kottur  Telegraph Office: Gudupall
Railway Station Gudupalli Rest House Kuppam
(Give distance therefrom)
Means of travelling 15 km From Kuppam Town & Railway Station

Present Previous*

(a) Name and Postal address of (ii)
9 (a) Owner: Sri.K.SIVAPRAKASH, Granite Mine, D. No 2/285, Mangai Nagar, Kattiganapalli
village, Krishnagiri District, Tamil Nadu-635203
(b) Managing agent,if any: M. Siva Sankar
(¢) Agents, il any: -NIL-

Manager SHIVAPRAKASH S M Cert No; SMR-E 7727 Date; 30.05.2022

*(b) In casc of change, date of change -NIL-

*4. (a) Name and qualifications etc. of Manager /Assistant Manager/Underground Manger/ Engineer/Surveyor

(iii) whose appointment is terminated/who is appointed (iii):

(b) Date of appoimmcm{termination of appeintment (iiiy : 20.09.2022

+5 Date on which it is intended to open/re -open[abandon;'discontinue (ili) the mine : 10.12.2021

*6 Actual date of opening/Re -opening abandonment/discontinuance (iii) of the mine :10,12.2021

Yours faithfully, Signature

(K.Sivaprakash)
Designation: Owner/ Agent/Manager

DALE  eeveeareesessmsnsrnseassnranasnrassass
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From Date:
K. Siva Prakash,

D.No.2/285, Mangai Nagar,

Kattigani Palli Village,

Krishnagiri District, Tamilnadu- 635 203

Cell No : 9789941111,

To

The Director of Mines Safety,
Chennai Region,

Chennai.

Sir,
Sub: Intimation of Mine Manager in form-1 to Mr.SHIVA PRAKASH SM

to work as a Mine Manager in our Kotamakanapalli Granite
mine of survey no 101&103 of K. SHIVAPRAKASH- Reg

We refer to your interview had with us. We have pleasure in offering you
an employment in our organisation as second class manager of competency
NO: SMR-E 7727 dated :30/05/2022 Under regulation MMR 1961 in respect
of our Kotamakanapalli village, Gudupalli Mandal, Chittoor District, Andhra
Pradesh-517425 of K.Sivaprakash Granite Quarry, in Survey No : 101 /2
&103, of K.Sivaprakash,

We are sending this appointment order please sign and return the copy in
token of your acceptance

Thanking you sir,

Yours trul

(K.SIVAPRAKASH)

ACCEETED
= ] , M .
(SHIVA PRAKASH SM)
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Sri K. Siva Prakash, Cell No: +91 9789941111, 9000905655
D.No.2/285, Mangai Nagar,
Kattigani Palli Village,

Krishnagiri District, Tamilnadu- 635 203

To Date:
The Director of Mines Safety,

Chennai Region,

Chennai.

Sir,
Sub: Intimation of Mine Mate in form-1 to Mr.R.DHINESHKUMAR to work as -

a Mine Mate in our Kotamakanapalli Granite mine of survey no 101/2
&103 of K. SHIVAPRAKASH-Reg.

* &k k ow k

We refer to your interview had with us. We have pleasure in offering you an
employment in our organisation as Mine Mate of competency NO: MR/
SZ/652, dated :05/05/2022 Under regulation MMR 1961 in respect of our
Kotamakanapalli village, Gudupalli Mandal, Chittoor District, Andhra

Pradesh - 517425, of K.Sivaprakash Granite Quarry Survey No : 101/2
8103 of K.Sivaprakash. ’

We are sending this appointment order please sign and return the copy in
token of your acceptance.

Thanking you sir,

Yom\lly

(K.SIVAPRAKASH)

ACCEPTED

R.DHINESHKUMAR
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Sri K. Siva Prakash, Cell No: +91 9789941111, 9000905655
D.No.2/285, Mangai Nagar,

Kattigani Palli Village,

Krishnagiri District, Tamilnadu- 635 203

To Date:

The Director of Mines Safety,
Chennai Region,
Chennai.

Respected Sir,

Sub: Intimation of Mine Mate in Form -1 to Mr.R.DHINESHKUMAR to
work as a Mine Mate in our Kotamakanapalli Granite mine of
survey no 101/2 &103 of K.SHIVAPRAKASH-Reg.

4 K k kK
With most respect, we are submitting the intimation of Mine Mate
SHKUMAR to work as a Mine Mate in our
Chitoor District, Andhra

101/2&103 of

Appointment in Form -1 to R.DHINE
Kotamakanapalli village, Gudupalli Mandal ,
Pradesh -517425, Granite mine of survey 1o

K.SHIVAPRAKASH.

With regards for your kind notice & favourable orders

Thanking you sir,
Yours faithfilly

(K.SIVAPRAKASH)
(OWNER)




FIRST SCHEDULE

FORMI
(See Regulations, 3,6,7,8)
Notice of opening, closing or change etc.

- |

From

Sri. K.SIVAPRAKASH

Granite Mine, D. No 2/285, Mangai Nagar,
{ Kattiganapalli village, Krishnagiri District,
{ Tamil Nadu-635203

To
.  The Chief Inspector of Mines Dhanbad, E.R.
2 The regional Inspector of Mines ...................oo.......
3 The Director Mines Safety, 3+, floor, Left Wing, New Additional Building,
CGO - Complex, Shastri Bhawan » Nungambakkam, Chennai -600006
Sir,

I have to furnish the following particulars in respect of () K.Siva Prakash at (Name)
Kotamakanapalli (mineral) mine of K.Siva Prakash(owner) :

L *In case of CHANGE OF NAME OR MINE :
old name of mine Sri Venkatsai granites date of change 10-12-2021

2. (a) Situation of the mine : Village Kotamakanapalli Police Station Gudupalli Sub-
Division (Talug) Gudupalli State Andhra Pradesh -517425
*(b) In case of ANEW MINE, particulars of situation of mine :
Post Office O.N. Kottur Telegraph Office: Gudupalli
Railway Station Gudupalli Rest House Kuppam
(Give distance therefrom)
Means of travelling 15 km From Kuppam Town & Railway Station

Present Previous*

(a) Name and Postal address of (ii)
3. (a) Owner: Sri.K, SIVAPRAKASH, Granite Mine, D. No 2/285, Mangai Nagar, Kattiganapalli
village, Krishnagiri District, Tamil Nadu-635203
(b) Managing agent,if any: M. Siva Sankar
(c) Agents, if any: -NIL-
(d)
Mine Mate R. DHINESHKUMAR Cert No; MR/SZ/652 Date :05. 05.2022

*(b) In case of change, date of change -NIL-

*4. (a) Name and qualifications etc. of Manager/Assistant Manager/Underground Manger/ Engincérj Surveyor
(iii) whose appointment is terminated/who is appointed (idi):

(b) Date of appointment/termination of appointment (iif) : 20,09.2022

*5 Date on which it is intended to open/re -open/abandon/discontinue (iii) the mine : 10,12.2021

*6 Actual date of opening/Re -opening abandonment/discontinuance (iii) of the mine :10.12,2021
/

Yours fgithfull ,Signature

(K.Sivaprakash)
Designation: Owner/Agent/Manager

Date ...,



Cert No. MR/52/6 52
W §@&TVGovernment of Indin

o sfufray, 1952/Mines Act, 1952
@ il dr&/Board of Mining Examinations
T AT WEWA WA=
MINING MATE'S CERTIFICATE OF COMPETENCY
(S SR WA T W)
(Restricted to mines having opencast workings only)
(uifta @n fafm, 1961 5 =)
(Under the Metalliferous Mines Regulations, 1961)

A i

ot o= fafy | . ¥, ® I
%m,mmmm@mmﬂmmﬁﬁﬁﬂwmaﬁmm
T A @ fEw Ll Hg W IR

Shri R, DINESHKUMAR son of M.R.CHANDRAN
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e ANDHRA PRADESH POLLUTION CONTROL BOARD
== REGIONAL OFFICE, TIRUPATI
-y 1st Floor, APSFC Building, Narasimha Theertham Road, TIRUPATI - 517502
A.NARENDRA BABU, Tele : 0877-2253981
Environmental Engineer Email : rotpt-cel@appcb.gov.in
Notice., No. C-1570/APPCB/RO-TPT/2022- | Sg(f- Dt:20.08.2022

SHOWCAUSE NOTICE

Sub: APPCB - RO - TPT - M/s. Sri K.Siva Prakash (Formerly M/s. Sri
Venkata Sai Granites) Black Granite mine - 0.405 Ha, Sy.No. 103,
Kotamalulapalli (V), Gudupalli (M), Chittoor District — Certain violations
of CFO order - Showcause Notice - Issued -Reg. '

Ref: 1. CFO Order No. CTR-1114/APPCB/Z0O-KNL/CFO/2021, Dt
24.10.2021 valid upto 30.09.2023.

2. Hon’ble NGT, New Delhi order dt. 27.04.2022 in O.A. No. 271 of 2022
(PB).
Lr.No. OA 271/APPCB/Legal /NGT(PB)/2022-190, Dt. 11.05.2022.
Joint committee inspection held on 22.06.2022.
;—!or;’ble NGT, New Delhi order dt. 20.07.2022 in O.A. No. 271 of 2022
PB).

« o

* ok ok W

WHEREAS you are operating a Black Granite mining unit in the name & style
of M/s. Sri K.Siva Prakash (Formerly M/s. Sri Venkata Sai Granites), at Sy.No. 103,
Kotamakulapalli (V), Gudupalli (M), Chittoor District for Mining of Black Granite -
1200 m3/annum in an area of 0,405 Ha.

WHEREAS you have obtained CFO from A.P. Pollution Control Board with
certain terms and conditions through reference 1t cited valid upto 30.09.2023.

WHEREAS one Mr. K. Srinivasulu and other residents of Kondasamudram
and surrounding villagers, Gudupalli Mandal, Chittoor District have filed Original
Application before Hon'’ble National Green Tribunal, Principle Bench, New Delhi on
Granite quarries operating in Gudupalli (M) on blasting operations, damages
occurred to the residential houses of surrounding villages.

WHEREAS Hon’ble National Green Tribunal, Principle Bench, New Delhi have
constituted a Joint committee comprising of Regional office of MoEF & CC,
Bangalore, CPCB, SEIAA, State of Andhra Pradesh, State PCB and Collector,

Chittoor. Through reference 2nd cited.

WHEREAS in obedience to Hon’ble NGT, the Joint committee have completed
the inspection on 22.06.2022 and submitted Joint committee inspection report to
Hon’ble NGT. The joint committee have found the violations on the following consent

order conditions.

1. Buffer zone of 7.5 meters all around the mine lease area for green belt
development is not being maintained. The Project Authorities are conducting
mining operations even in buffer zone.

2. Project Authorities were not provided details/ records regarding the CSR
activities and year wise expenditure incurred for each financial year.

3. Avenue plantation (tall plants) of at least 1.5 m height for 1 km length of the
approach road on either side of the road has not developed.

4. No water sprinklers and mobile water sprinkling tankers are available at the
mine lease area. ,

5. Monitoring reports of Ambient Air Quality (AAQ), Ground water level and quality,
Noise levels, are not available.

6. Permission from Competent Authority for withdrawing of ground water from bore
wells is not available.
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Garland drains and Siltation ponds are not available.

Measures for ground water recharge are not being taken.

Over Burden is being dumped out of the mine lease area. Approval regarding
dumping of OB out of the mine lease area is not available.

Retaining wall at the end of OB dump of appropriate size is not available.
Details/records regarding the Occupational Health Surveillance of workers are
not available.

Details/records regarding constitution of separate Environmental Management
Cell are not auvailable.

Details/records regarding funds earmarked for environmental protection
measures are not available.

Project Authorities are not submitting stx monthly compliance reports along with
monitored data to competent authorities on regular bass.

Project Authorities are not submitting Environmental Statement in Form-V to
competent authorities on regular basis. *

WHEREAS Hon'ble Hon’ble National Green Tribunal, Principle Bench, New

Delhi have further directed the State Pollution Control Board and State Environment
Impact Assessment Authority (SEIAA) directed to take further remedial action in
accordance with the Law by following due process. Through reference 5th cited.

In this regard, you are here by directed to submit a reply on the above

violations in the CFO order within 7 days from the receipt of this notice, failing which
action will be initiated against your Granite Cutting and Polishing unit under the
relevant provisions of Water (Prevention and Control of Pollution) Act, 1974 and Air

(Prevention and control of Pollution) Act, 1981.

To

/ -~

&‘@&{MEK’I‘M Eii GQQR
__5‘----_'___‘-‘-_
____.'-—"'_'_-__.-

M/s. Sri K.Siva Prakash

(Formerly M/s. Sri Venkata Sai Granites)

Black Granite mine - 0.405 Ha, Sy.No. 103,
Kotamakulapalli (V}, Gudupalli (M), Chittoor District.




643

From Date: 09.09.2022
Sri K.Siva Prakash AT tiaey, e, i

Formerly M/s. Sri Venkata Sai Granites P SR
0.405 Ha Black Granite Mine,

Sy. No. 103, Kotamakanapalli V),
Gudupalli (M), Chittoor District.
Cell No.: 978994111 1, 9391052525.

To

The Environmental Engineer,
AP Pollution Control Board,
Regional Office, Tirupati

Sub: APPCB RO TPT - Show cause Notice received from AP Pollution
Control Board, Regional office, Tirupati, in connection with the
Original Application No. 271/2022 filed by A. Srinivasulu and
other residents of Kondasamudram village —Reply submitted
for kind consideration - Reg.

Ref: Show cause Notice. No. C-1570/APPCB/RO-TPT/2022-1584
Dt:30.08.2022.

* k ok ok * &

We humbly submit that, we are operating Granite quarry lease area of
0.405Ha., with valid Environmental Clearances, Consent for Establishment
and Consent For Operation from Pollution Control Board. Copies enclosed
Annexure I, II, III.

At this juncture we have received show cause notice from AP Pollution
Control Board on certain consent conditions violations in connection with
Original Application No. 271/2022 filed by A. Srinivasulu and other
residents of Kondasamudram village.

In view of the above, we are herewith submitting the conditions wise
compliance on the observations made during the visit of Joint inspection
committee held on 22.06.2022.

Observations made by Joint

S.No inspection committee on Compliance
22.06.2022
1. Buffer zone of 7.5 meters all around | We are maintaining Buffer

the mine lease area for green belt | zone towards East and South
development is not being | sides and one side is existing

maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

road for excess of mining
area. The mining area also
is below 1.0 Ha only.(0.405
Ha)

Project Authorities were not provided
details/records regarding the CSR
activities and year wise expenditure
incurred for each financial year.

We are taking up CSR
activities at  surrounding
villages every year. List
enclosed.
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3. | Avenue plantation (tall plants) of at | We have developed greenbelt
least 1.5 m height for 1 km length of | an either side of the roads
the approach road on either side of with local species. Photos
the road has not developed. enclosed. .

4, No water sprinklers and mobile | We are engage(?l Tipper
water  sprinkling tankers  are mounted waterisprmklers for
available at the mine lease area. dust suppression. Photos

enclosed

5. Monitoring reports of Ambient Air | As per the instructions, we
Quality (AAQ), Ground water level | have engaged 37 party
and quality, Noise levels, are not analysis agency namely M/s.
available. Star Analytical Services.The

analysis report pertaining to
August month are herewith
enclosed.

6. Permission from Competent | We consume very less water
Authority for withdrawing of ground | that too from mine pit area.
water from bore wells is not|No additional drawing of
available. groundwater.

7. Garland drains and Siltation ponds | We have provided Garland
are not available. drains and Siltation ponds.

The water so collected is
being used for spraying on
roads and for wet drilling
operations, greenbelt
development etc. Photos
enclosed.

8. Measures for ground water recharge | We consume very less water
are not being taken. that too from mine pit area.

No additional drawing of|-
groundwater.

9. Over Burden is being dumped out of | We have applied additional
the mine lease area. Approval |land of 2.081 Hect, at
regarding dumping of OB out of the | Revenue Department. The
mine lease area is not available. revenue department have

issues NOC and presently we
are storing the over burden
at applied area.

10. | Retaining wall at the end of OB|We have recently provided
dump of appropriate size is not | retaining wall as per
available. instructions.

11. | Details/records regarding  the | Medical services are provided
Occupational Health Surveillance of | to the workers as and when
workers are not available. necessary.

12. | Details/records regarding | Sri M. Sivasankar, who is a
constitution of separate | Graduate with total

Environmental Management Cell are
not available.

experience of 28 years in
mining operations looking
after the Environmental

\ - 66
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13.

14.

reports along with monitored data to
competent authorities on regular
basis.

Management Cell
No0.9391052525

Details/records regarding funds
earmarked for environmental | Details enclosed. |
protection ~ measures are not
available.
Project  Authorities  are not | We have submitted half
submitting six monthly compliance yearly compliance reports

along with the monitoring
data for the 1st half of 2022.
Acknowledgement received is
here with enclosed.

15.

are not
Environmental

Project Authbrities

submitting

Statement in Form-V to competent

Submitted. Copy enclosed

authorities on regular basis.

mining project and further we are

In view of the above, it is requested to drop any action against our

from the Board from time to time.

Submitted.

obey to follow any instruction received

Yours faithfully

e

(K.Sivaprakash)
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STAR ANALYTICAL SERVICES
(ENVIRONMENTAL TESTING LABORATORY)
MoEF & CC Recogrized Laboratory Under Environment (Pratection) Act - 1986

T Analytical Services

Date:10.09.2022

Ref. SAS/ CFO, CFE, EC/ICOMP& Form VISKSP/APPCB/RO-TPT /2022-01
To

The Environmental Engineer

Andhra Pradesh Pollution Control Board,
Regional Office, 1% Floor, APSFC Building,

Balaji City, Narasimha Teertham Road (Near LIC),
Tirupati - 517 502

Respecled Sir,

Subject:

Sri K. Siva Prakash (Formerly M/s. Sri Venkata Sai Granites) 0.405 Ha Black Granite Mine, Sy. No.
103, Kotamakunapalli (V), Gudupalli (M), Chittoor District | Andhra Fradesh _ Subnussion of
Environmental Statement Form V (2021 — 2022) & half yearly compliance reports of CFO, CFE & EC
for the period from January 2022 and June 2022 audited through our NABL accredited laboratory _
Reg.

Reference:

1. Consent Order No: Order No.CTR-1114/PCE/ZO-KNL/CFE/2020 dated on 19.01.2021,

2. Consent Order No: Order No. CTR - 1114/APPCB/ZO-KNL/CFO/2021 dated on 24.10.2021.
3. Order No: SEIAAJAP/CTR/MIN/04/2019/916_730 dated on 06.08.2019,

With reference to the above, We Star Analytical Services on behalf of Sri K. Siva Prakash (Formerly
M’s. Sri Venkata Sai Granites), submitting audited Half yearly compliance report for the period from
January 2022 to June 2022 on CFO, CFE & EC Conditions vide based on the data and documents
submilted by the industry during our audit process and Envircnmental Statomant £ e

2022).

Thanking you,
Yours Sincerely

for E;t/arWSemces

\{@1 m.

Au\{fpnzed Signatory

Enclosure: CFO, CFE, EC Compliance Report & Form V

GUNTUR 2" Floor, 18-21/1, Vengalayapalem, Guntur, Guntur Dist,, Andhra Pradesh - 522 005,
HYDERABAD . Plot No. 899, Flat No. 201, Vivekananda Nagar Colony, Kukatpally, Hyderabad - s60 072 7

Cell : 491 7095734733, +81 7863340326, E-mail info@staanalytics serv.
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l1

HALF YEARLY COMPLIANCE REPORT ON STIPULATED

CONDITIONS OF CONSENT FOR ESTABLISHMENT
(Period- Jan 2022 to June 2022)
For
M/s Sri K. Siva Prakash

(Formerly M/s. Sri Venkata Sai Granites)

Submitted by
Sri K. Siva Prakash
(Formerly M/s. Sri Venkata Sai Granites),
(0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V),
Gudupalli (M), Chittoor District.

Prepared by:
M/s. Star Analytical Services

ondFloor, 18-21/1, Vengalayapalem, Guntur,
Guntur District, Andhra Pradesh — 522005
Phone : +917095734733 ; +919573394142
E-mail : info@staranalyticalservices.co.in

Submitting to:

The Environmental Engineer

Andhra Pradesh Pollution Control Board

Regional Office, Tirupati.

—
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COMPLIANCE REPORT FOR THE PERIOD OF January 2022 TO June 2022
On the '
CONSENT FOR ESTABLISHMENT (CFE) CONDITIONS

Sri K. Siva Prakash
(Formerly M/s. Sri Venkata Sai Granites),
(0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V),

Gudupalli (M), Chittoor District.
Consent Order No: Order No.CTR-11 14IPCBIZO-KNUCFEIZO20

S. No | Consent Condition

Dated on 19.01.2021

| Compliance Status
SCHEDULE -A

The proponent shall obtain Consent for Operation (CFO) from

APPCB, as required Under Section 25/26 of Water (P & C of P)
01 | Act, 1974 and under Sec 21/22 of the Air (P&C of P) Act, 1981, Noted
before commencement of the trail runs.

| SCHEDULE-B

WATER:

The source of water is Borewell and the maximum permitted
water consumption shall not
exceed the following quantities.

SL.No. | Purpose As per CFO As per After
D1:24.01.2017 Applicalion | Expansion :
01 1 Dust Suppression | 1.4 KLD TAKLD JBKLD | Agreed erh the
2 Domestic 0.9KLD 0.9KLD L8KLD Condition
3 Green belt 0.4KLD 0.4 KLD 0.8 KLD
development
Total * (fresh + | 27 KLD 27KLD | 5.4KLD
recycled)
The maximum waste water generation (KLD) shall not exceed the
following:
SlNo, Purpose As per CFO | As per After Agreed With the
2 DL:24.01.2017 | Application | Expansion Condition
a Domestic | 0,7 KLD 0.5 KLD 1.2 KLD
Total 0.7 KLD 0.5KLD 1.2 KLD
Air:
3 The project authority shall carry out open cast mining by semi- Noted
mechanized methods only. ote

Fugitive dust emissions from all the sources should be controlled
4 regularly. The project authority shall provide water spraying

Agreed With the
arrangement on haul roads, loading and unloading and Condition
at transfer points for dust suppressions. S
The project authority shall implement the following measures to -
reduce the air pollution during the transportation of the mineral. ; ,
5 . Roads shall be graded to mitigate the dust emissions. Comphed_ W'th the
. Overfilling of tippers and consequent spillage on the roads condition

shall be avoided. The trucks shall be covered with tarpaulin.

80
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Consent Condition

Compliance Status |

* Water shall be sprinkled at regular interval on the main
haul road and other service roads to suppress. the dust.

Solid waste:

The proponent shall comp
S.No | Source of
Solid Waste
Intercalated
wasle

with the following.
Proposed
Quantity
20,498 m3
for 3 Years

Method of Disposal

The wasle generated shall
be dumped in the western
portion of the mine lease
area.

Agreed With the
Condition

The project authority shall not dump the overburden. top soil etc

generated during the mining operations outside the quarry lease
area under any circumstances.

Noted

The project authority shall adopt and maintain the following
measures to control erosion of dumps:

. Retention/toe walls at the foot of the dumps.

. Worked out slopes are to be stabilized by planting
appropriate shrub / grass species on the slopes.

. Garland drain around the dump for diversion of storm

water. The garland drain shall be routed through siltation pond of
adequate size.

Agreed With the
Condition

Other conditions:

No change in mining technology and scope of working should be
made without prior approval from the Board. No further
expansion or modification in the mine shall be carried out without
prior approval from the Board.

Noted

10

The project authority shall maintain the setback distance of 7.5
meters buffer zone all around the mine lease area for greenbelt
development with tall growing trees of native species having good
canopy.

Noted

11

Concealing the factual data or submission of false information /
fabricated data and failure to comply with any of the conditions
mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant pollution control
Acts.

Agreed With the
Condition

12

Notwithstanding anything contained in this conditional letter or
consent, the Board hereby reserves its right and power Under
Sec. 27(2) of Water (Prevention and Control of Pollution) Act,
1974 and Under Sec.21 (4) of Air (Prevention and Control of
Pollution) Act, 1981 to review any or all the conditions imposed
herein and to make such alternation as deemed fit and stipulate
any additional conditions for the purpose of the Act by the Board.

Agreed With the
Condition

13

Any person aggrieved by an order made by the State Board upder
Section 25, Section 26, Section 27 of Water Act, 1974 or Section
21 of Air Act, 1981 may within thirty days from the date on which
the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water rules, 1976 and Air Rules 1982, to such authority
(herein after referred to as the Appellate Authority) constituted
under Section 28 of the Water (prevention and Control_ of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and
Control of Pollution) Act,

1981.

Noted




660

HALF YEARLY COMPLIANCE REPORT ON STIPULATED

CONDITIONS OF CONSENT FOR ESTABLISHMENT
(Period- Jan 2022 to June 2022)
For

M/s Sri K. Siva Prakash

(Formerly M/s. Sri Venkata Sai Granites)

Submitted by
Sri K. Siva Prakash
(Formerly M/s. Sri Venkata Sai Granites),
(0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V),
Gudupalli (M), Chittoor District.

Prepared by:
M/s. Star Analytical Services

2"9Floor, 18-21/1, Vengalayapalem, Guntur,
Guntur District, Andhra Pradesh - 522005

Phone : +917095734733 ; +919573394142
E-mail : info@staranalyticalservices.co.in

Submitting to:

The Environmental Encine
Andhra Pradesh Pollution Control Board,

Regional Office, Tirupati.
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COMPLIANCE REPORT FOR THE PERIOD OF January 2022 TO June 2022

On the

CONSENT FOR OPERATION (CFQO) CONDITIONS

Sri K. Siva Prakash

(Formerly M/s. Sri Venkata Sai Granites),
(0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V),
Gudupalli (M), Chitt.c‘or District.

Consent Order No: Order No. CTR - 1114/APPCB/Z0O-KNL/CFO/2021 Dated on 24.10.2021

S. No | Consent Condition

| Compliance Status

SCHEDULE -A

01

Any up-set condition in any industrial plant / activity of
the industry, which result in, increased effluent /
emission discharge and/ or violation of standards
stipulated in this order shall be informed to this Board,
under intimation to the Collector and District Magistrate
and take immediate action to bring down the discharge
/ emission below the limits.

Agreed Wilh the Condition

02

The industry shall put up two sign boards (6x4 ft. each)
at publicly visible places at the main gate indicating the
products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of
CFO and exhibit the CFO order at a prominent

place in the factory premises.

Noted

03

Notwithstanding anything contained in this consent
order, the Board hereby reserves the right and powers
to review / revoke any and/or all the conditions imposed
herein above and to make such variations as deemed
fit for the purpose of the Acts by the Board.

Agreed With the Caondition

04

The applicant shall submit Environment statement in
Form V before 30th September every year as per Rule
No.14 of E(P) Rules, 1986 & amendments thereof.

05

The applicant shall make applications through Online
for renewal of Consent (under Water and Air Acts) and
Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with
prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent &
HW Authorization of the Board. The industry should
immediately submit the revised application for consent
to this Board in the event of any change in the raw
material used, processes employed, quantity of trade
effluents & quantity of emissions. Any change in the
management shall be informed to the Board. The
person authorized should not let out the premises / lend
/ sell / transfer their industrial premises without

Noted

Noted
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S. No

Consent Condition

Compliance Status

obtaining prior permission of the State Pollution Control
Board.

06

Any person aggrieved by an order made by the State
Board under Section 25, Section 26, Section 27 of
Water Act, 1974 or Section 21 of Air Act, 1981 may
within thirty days from the date on which the order is
communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to
Appellate authority constituted under Section 28 of the
Water (Prevention and Control of Pollution) Act, 1974
and Section 31 of the Air (Prevention and Control of
Pollution) Act, 1981.

Agreed With the Condition

SCHEDULE - B

Water:

v

01

The project authority shall take steps to reduce water
consumption to the extent possible and consumption
shall not exceed the quantities mentioned below.

S. No Purpose Quantity

1 Dust Suppression | 2.8 KLD
Domestic 1.8 KLD

2
3 Greenbelt 0.8 KLD
Total 54 KLD

Complied With the Condition

02

The project authority shall provide septic tank followed
by soak pit within 30 days for .
disposal of domestic effluents.

Noted

Air:

The project authority should comply with the National
ambient air quality standards as per MoEF, GOI
notification dated. 18.11.2009 outside the mine lease
area at the boundary of the mine, as prescribed below.

Standards in pg/m3

No | Parameters

Particulate Matter (PM10) | 100

03

Particulate Matter (PM2.5) | 60

502 80

NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

Agreed With the Condition &
Monitoring Reports Enclosed
as ANNEXURE

04

The project authority shall carry out semi-mechanized

open cast mining only.

Noted the Condition

05

The project authority shall maintain the operation of
deployed water tanker exclusively for water sprinkling in
the mine haulage roads for dust suppression.

Noted

06

The project authority shall implement the following

during the transportation of the mineral.
» Roads shall be graded to mitigate the dust emissions.

measures to reduce the air pollution

Complied with the condition
photographs Enclosed as
Annexure

e e e e e e e s )
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S. No

Consent Condition-

Compliance Status

*Overfilling of tippers and consequent spillage on the

roads shall be avoided. The trucks shall be covered

with tarpaulin.

* Water shall be sprinkled at regular interval on the

gnain haul road and other service roads to suppress the
ust.

Solid Waste:

07

The project authority shall dispose solid waste (Non-Hazardous) as follows:

S. No. Name of the Solid Disposal
waste

1 Intercalated waste

Quantity

The waste generated shall
be dumped in the

weslern portion of the mine
lease area

20,498
M3/
3Years

Noted

08

The project authority shall provide and maintain the
following

*Retention/toe walls at the foot of the dumps
=Stabilization of worked out slopes by planting
appropriate shrub / grass species on the slopes.
*Garland drains around the dump for diversion of storm
water. The garland drain shall be routed through
siltation pond of adequate size.

Noted the Condition

09

Wherever top soil exists during mining operatipn shall
be removed and stacked separately so as to utilize for
restoration or rehabilitation of the land.

Complied with the condition

10

The project authority shall not dump the overburden,
top soil etc., generated during the mining operations
outside the mine lease area under any circumstances

Noted the Condition

Other Conditions:

11

The project authority shall develop greenbelt along the
mine lease area with tall growing trees with wide leaf
area in this monsoon as committed in their letter
dt.13.07.2021.

12

The project authority shall submit the compliance report
on the Consent for Operation (CFO) conditions for ’
every six months i.e., on 1st January and 1st July of the
year to Regional Office, Tirupati on regular basis.

Complied with the condition

Noted and Agree with the
Condition
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HALF YEARLY COMPLIANCE REPORT
OF THE CONDITIONS STIPULATED
IN
ENVIRONMENTAL CL.LEAR I NTE
(Period- Jan 2022 to June 2022)
For

M/s Sri K, Siva Prakash

(Formerly M/s. Sri Venkata Sai Graniies)

Submitted by
Sri K. Siva Prakash
| (Formerly M/s. Sri Venkata Sai Granites),
| (0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V),
Gudupalli (M), Chittoor District.

Prepared by:
M/s. Star Analytical Services

2"9Floor, 18-21/1, Vengalayapalem, Guntur,
Guntur District, Andhra Pradesh — 522005
Phone : +917095734733 ; +919573394142
E-mail : info@staranalyticalservices.co.in

| Submitting to: l'

Ministry of Environment, Forest & Climale Liange,
Andhra Pradesh Pollution Control Board

Regional Office, Tirupati.
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COMPLIANCE REPORT FOR THE PERIOD OF Janua

On the

Sri K. Siva Prakash

Sy. No. 103, Kotamakunapalli

Order No: SEIAA/AP/CTR/MIN/04/2019/916 730

ry 2022 TO June 2022

ENVIRONMENTAL CLEARANCE (EC) CONDITIONS

(Formerly M/s. Sri Venkata Sai Granites),
' (0.405 Ha Black Granite Mine),

V),

Gudupalli (M), Chittoor District, A.P.

Dated on 06,08.2019

[ Compliance Status

S. No | Consent Condition
Part A, Special Conditions:

The project proponent shall maintain the Setback

. distance 7 .5 meters buffer zone all around the mine
' lease area for greenbelt development and other
conditions are to be fulfilled.

Noted & Agreed with the
Condition

The project proponent shall allocate sufficient funds for
implementation of CSR activities as committed by the

Noted

representative along with the EMP.

The avenue plantation (tall plants)), of at least 1.5m
height, for 1 km length of the approach road on either

iii
side of the road is to be developed and maintained.

Noted

Part B. Specific Conditions:

1)  Air Pollution: -
Wet drilling & wire saw cutting method shall be adopted

i to control dust emissions. The proponent shall not use
explosives for blasting due to the close proximity of the

habitation.

Wet drilling system and wire
saw cutting methods are
deployed to control dust

emissions

Greenbelt shall be developed along the boundary of
mining lease area and also in back filled and reclaimed
areas with tall growing native species in consultation
with the local DFO/Agriculture Department. The
proponent of mine shall carry mining operations in such
a manner so as to cause least damage to the flora of
the mining area and nearby areas He shall take
immediate measures for planting in the same area or
any other area selected by authorities not less than
twice the number of trees going to be felled by mining
operations. He shall also take measures for restoration
of other flora /fauna if damaged by mining operations.

Complied with thee Tanditinn

Effective safe guard measures such as regular water
sprinkling shall be carried out in critical areas prone to
air pollution and having high levels of SPM and RPM
such as haul road, loading and unloading point and
transfer points. It shall be ensured that the ambient air
quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.

Complied with the condition
and photographs enclosed as
Annexure

S -
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S. No

Consent Condition

Compliance Status

The proponent of mine shall carry air quality monitoring
in the core zone as well as buffer zone for RSPM
(PM10) and Noise levels. Location of monitoring
stations should be decided based on the metallurgical
data topographical features and environmentally and
ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation with
Andhra Pradesh Pollution Control Board. The data so
recorded should be regularly submitted to the Ministry
including its regional office located at Chennai and the
Andhra Pradesh Pollution Control Board/Central
Pollution Control Board once in six months.

Complied with the condition &
test reports enclosed as
annexure

The proponent shall construct graded roads connecting
the mining area to the nearby roads to avoid dust
nuisance due to vehicular movements.

Noted the Condition

vi

The proponent shall take precautions against noise
arising out of mining operations and shall be abated or
controlled at the source so as to keep it within the
permissible limits notified under Environmental
(Protection) Act, 1986 / Noise Pollution(Regulations
& Control) Rules, 2010 by implementing the following
noise control measures.
» Proper and regular maintenance of vehicles
and other equipment
»> Limiting time exposure of workers to excessive
noise.
> The workers employed shall be provided with
protection equipment and earmuffs etc.
» Speed of trucks entering or leaving the mine is
to be limited to moderate.
» speed of 25 kmph to prevent undue noise from
empty trucks.

Agreed with the Condition

vii

Whenever any damage to public buildings or
monuments is apprehended due to their proximity to
the mining lease area, scientific investigations shall
be carried out by, the holder of mining lease so as
to keep the ground vibrations caused by mining
operations within safe limit.

Noted |

2) Water Pollution:

The source of water is Bore well. Total water
requirement is 2.7 KLD. Out of that, 1.4 KLD s
used for Water sprinkling on haul roads; 0.4
KLD is used for development of green belt; 0.9 KLD
is used for domestic purpose.

Noted

Garland drain and Siltation ponds of appropriate size
should be constructed for the working pit to arrest
flow of silt and sediment. The water so collected
should be utilized for watering the mine area, roads,
green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and
maintained properly.

Agreed with the Condition

The proponent of the mine shall take all possible
precautions to prevent or reduce the discharge of

Noted
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_| Consent Condition

toxic and objectionable liquid effluents from mine,
workshop, talling ponds Into surface bodies, ground
watar aquifier and useable lands to a minimum.
The offluents shall be suitably treated, if required,
to conform to the general standards notified under
Environmental (Proteclion) Acl, 1986.

“Compliance Status__

Monitoring of ground water level and quality should be
carried out quarlterly by the project proponent in and
around the project area in consultation with State
Ground Waler Deparlment/Cenlral Ground Water
Authority and data thus collected shall be submitted
regularly to the MOEF&CC and its Regional Office
Chennai, CGWA, and the Regional Director, Central
Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted
due to the mining activity, necessary correction
measures shall be carried out.

Agreed with the Condition

Suitable conservation measures to augment
groundwater resources in the area shall be planned
and implemented in consultation with Regional
Director, CGWB, Southern Region, Hyderabad.
Suitable measures should be taken for rainwater
harvesting.

Noted

vi

Permission from the competent authority should be
obtained for drawl of ground water, if any, required for
this project.

Agreed with the Condition

3) Solid Waste:

Topsoil: Wherever top soil exists and is to be
excavated for mining operations, it shall be removed
and stacked separately and top soil so removed shall
be utilized for restoration or rehabilitation of the land,
which is no longer required for mine operations or for
stabilizing or landscaping the external dumps.
Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future
use.

Noted

ii

Overburden: The proponent of mine shall take steps
so that the overburden, waste rock, rejects and fines
generated during mining operations shall be stored
in separate dumps preferably onimpervious grounds.
The waste rock, overburden etc. shall be
concurrently backfilled into the mine excavations so
as to restore the land to its original use as far as
possible. In the case of non feasibility of back
filling, the waste dump shall be suitable terraced
and stabilize through the vegetation. The proponent
shall maintain proper angle of repose to ensure
stability to the dump.

Noted

The proponent of the mine shall construct required
number of retaining walls to provide stability to the
dumps. Dimensions of the retaining walls shall be

based on the rainfall data.
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Consent Condition

The proponent of mines shall construct required
number of garland drains to arrest mineral particles
being carried away as runoff during rainy
seasons around the dump yards. Dimensions of
the garland rains shall be based on rainfall data.

Compliance Status |

Noted

Waste oils, used oils generated from the EM
machines, mining operations, if any, shall be
disposed as per the Hazardous Wastes
(Management, Handling, and transboundary
movement) Rules, 2008 and its amendments thereof
to the recyclers authorized by APPCB.

Agreed with the Condition

Vi

The proponent of the mine shall undertake phased
restoration, reclamation and rehabilitation of the lands
affected by the mining operations and shall
complete this work before the conclusion of such
operations and the abandonment of the mine,

Noted

Part C. General Conditions

This order is valid for a period of 3.69 years orthe |
expiry date of mine lease period issued by the
Government of A.P., whichever is earlier.

iNOled |

Consent for Establishment” & "Consent for Operation"
shall be obtained from Andhra Pradesh Pollution
Control Board under Air and Water Act and effectively
comply with all the conditions stipulated thereof.

Agreed with the Condition

No change in mining technology and scope of working
should be made without prior approval of the SEIAA,
A.P. No further expansion or modifications in the
mine shall be carried out without prior approval of the
SEIAA, AP/ MOEF&CC, Gol, New Delhi, as applicable.

Agreed with the Condition

Personnel working in dusty areas shall be provided
with protective respiratory devices and they should
wear, and they should also be provided with
adequate training and information on safety and health

aspects.

Noted ‘

The project proponent shall ensure that no natural
watercourse and/or water resources shall be
obstructed due to any mining operations. Necessary
safeguard measures to protect the first order streams, if
any, originating from the mine lease shall be taken.

Noted the Condition

vi

Occupational health surveillance program of the
workers should be undertaken periodically to observe
any contractions due to exposure to dust and take
corrective measures, if needed.

Agreed with the Condition

vii

A separate environmental management cell with
suitable qualified personnel should be set-up under the
control of a Senior Executive, who will report directly to
the Head of the Organization.

Noted

e ————
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S. No

Consent Condition

Compliance Status

viii

The funds earmarked for environmental protection
measures (Capital Cost Rs.2.75 Lakhs & Reécurring
Cost Rs.2.14 Lakhs/annum) should be kept in
separate account and should not be diverted for other
purpose. Year wise expenditure should be reported to
the Ministry and its Regional Office located at Chennai.

Noted

ix

At least 2% of the total project cost shall be allocated
for Corporate Environment Responsibility (CER) and
item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF & CC's
office Memorandum No.F.No.22- 65/2017- IAlll,
dated.01.05.2018 and submit to the SEIAA, A.P and
Ministry's Regional Office, Chennai.

Noted

The Regional Office of MOEF&CC located at
Chennai / The SEIAA, Andhra Pradesh through the
Regional Offices of Andhra Pradesh Pollution Control
Board, shall monitor compliance of the stipulated
conditions. The project authorities should extend full
cooperation to the officer (s) of the Regional Office by
furnishing the requisite data/information/monitoring
reports.

Agreed with the Condition

Xi

The project proponent shall submit six monthly reports
on the status of compliance of the stipulated
environmental clearance conditions including results of
monitored data (both in hard copies as well as by e-
mail) to the Ministry of Environment & Forests, its
Regional Office, Chennai, SEIAA, A.P., Zonal Office
of Central Pollution Control Board, Bangalore, District
Collector and A.P. Pallution Control Board. The
proponent shall upload the status of compliance of the
environmental clearance conditions including results of
monitored data on their websites and shall update the
same periodically,

Noted

xii

The project proponent shall submit the copies of the
environmental clearance to the Heads of local bodies
Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

1

Noted

Xiii

The environmental statement for each financial year
ending 31 march in Form-V as mandated is to be
submitted by the project proponent tothe A.P.
Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the
company along with the status of compliance of
environmental clearance conditions and shall also be
sent to the Regional office of the Ministry of
Environment and Forests, Chennai by e-mail.

Agreed with the Condition

1
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S. No | Consent Condition Compliance Status l

The project authorities should advertise at least in two

local newspapers widely circulated, one of which i

shall be in the vernacular language of the locality I
xiv | ¢oncerned, within 7 days of the issue of the clearance Noted I

letter informing that the project has been accorded i

environmental clearance and a copy of the clearance ' !

letter is available with the State Pollution Control Board i

and SEIAA, A.P.

The proponent shall obtain all other mandato : it
=¥ clearances from respective departments. v Agresd swittithe Gangiion
‘ Any appeal against this Environmental Clearance shall

¢ lie with the National Green Tribunal, if preferred, within i Condition
vt a period of 30 days as prescribed under Section 16 of | Agrasd with the/ Cond
the National Green Tribunal Act, 2010. — |
Concealing the factual data or submission of false / :
fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of
Environment (Protection) Act, 1986. o

The SEIAA may revoke or suspend the order, if '
implementation of any of the above conditions is not i
... | satisfactory. The SEIAA reserves the right to : an
xvil a!ter!modirf; the above conditions or stipulate any Agrsed with the Conditio
further condition in the interest of environment
protection. i
The above conditions will be enforced inter-alia, under !
the provisions of the Water (Prevention & Control of
. Pollution) Act, 1974, the Air (Prevention & Control of Noted
XX 1 poliution) Act, 1981, the Environment (Protection)
Act, 1986 and the Public Viability Insurance Act,
1991 along with their amendments and rules. B

xvii Noted ;
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ENVIRONMENTAL STATEMIEN

FORM - V

B’ B WHW R

for the year 2021-2022
FOR

Sri K. Siva Prakash

(Formerly M/s. Sri Venkata Sai Granites),

(0.405 Ha Black Granite Mine),
Sy. No. 103, Kotamakunapalli (V),
Gudupalli (M), Chittoor District.

Prepared By

]

M/s. STAR ANALYTICAL SERVICES

2" Floor,18-21/1,
Vengalayapalem,Guntur,
| Andhra Pradesh.

Submitted by
Sri K. Siva Prakash

(Formerly M/s. Sri Venkata Sai Granites),
Submitted to

\.L_C..!*i NAL OFFICE, TIRUPAT]

93




672

Environmental statement for the year 2021-2022

M/s. Sri K. Siva Prakash

CONTENTS
S.NO. DESCRIPTION PAGE NO.
1 Introduction 3-7
2 Form-V g8-—11
3 ‘Annexures --
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o ' |
Environmental statement for the year 2021-2022 M/s. Sri K. Siva Prakash
1.0 INTRODUCTION
Environmental audit is currently gaining popularity in manufacturing companies, service
n in this

organization, local authorities and governmental agencies are showing growing concer
regard.

Environmental audit can be defined in many ways and one of such comprehensive
definition puts environmental audit as a basic management tool comprising systematic,
documented, periodic and objective evaluation of environmental management, organization of
equipment. The objectives include helping to safeguard the environment by management control

of environmental practices and assessing compliance of company policies and regulatory

requirements. ,
Another way to look as environmental audit is, it is considered as an instrument for

converting environmental problems into opportunities to conserve resources like water, energy
and materials. This would enable industry to minimize waste, improving profits while complying

the legislative measures.

Environmental audit is a technique being introduced for integrating the interest of the
industry and the environment so that these could be mutually supportive. This technique is
basically a part of industry’s internal procedures in meeting their responsibilities towards better
environment. Also, the p'olicy statement for abatement of pollution by the government of India
providers for submission of environmental statement by the all concerned industries, which is
subsequently evolved into the concept of an "Environmental Audit’. A notification under the
environment (protection) rules, 1986 has been iésued on April 22, 1993 requiring industries to
submit an environmental statement for the financial year ending on march 31 in form-V to the
concerned state pollution control board on or before September 30 every year beginning 1993.
The department of company affairs also agreed to include this requirement as a part of the

Directors’ annual report.
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The submission of an environmental statement is applicable to the following.

ontrol of pollution act, 974

i. Those who require consent under the water (prevention &c
) act, 1981;

Those who require consent under the air (prevention & control of pollution

and
iii. Those who require authorization under Hazardous Wastes (management and handling

rules 1989).

DEFINITION:

Environmental audit is a tool comprising a systematic, documented, periodic and objective
evaluation of how well the management systems are performing with the aim of:

i. Waste prevention and reduction;
ii. Assessing compliance with regulatory requirements;
jii. Facilitating control of environmental practi'ces by a company’s management and

iv. Placing environmental information in the public domain.

In the industries, raw materials are used in the stoichiometric requirements because of the
limitations on practically achievable operational efficiencies and the raw materials purity. These
excess usages of raw materials, unless recovered, find their way to environment causing
pollution. Wastes from an industry include non-product discharge in gaseous, liquid and solid
phases. End-of-the-pipe waste treatment techniques, where in all the wastes are carried to a
common facility for treatment, is proving to be ineffective and uneconomical due to the complexity

of problems associated with waste generation, their quantity and characteristics.

The waste generation may vary hourly, daily and seasonally, especially in case of the
multiplicity of manufacturing product in the same premises. The wastewater characteristics also
widely vary from stream-to-stream discharge from various unit operation of a particular product.
In this growing complexity of problems, the concept of waste prevention and reduction can work |
out to be more effective.

It is important to find out whether an industry is complying with environmental standards

and other regulatory requirements. It is also very essential to periodically monitor this aspect,
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determine the gaps and workout action plans for implementation within a reasonable time frame
keeping in view the financial and other considerations of the company. In case of gaps for
compliance with the regulatory requirements, the regulatory bodies could be apprised of these
action plans and time obtained for implementation. Thus, the reg ulatory risk could be overcome,

and effective steps taken for pollution control.

Many times, the top management of a company or an industry may not be aware of the
factual situation of their industry from environmental angle. Such unknown facts from hidden
liabilities more than not expose an industry to regulatory risks. The management should be able
to periodically review that environmental practice of the company to formulate/modify the

company's environmental policy accordingly.

It is also imperative that the management of a company should have a clear picture of
attitudes and technical capabilities of their organizational set-up for protecting environment,
pollution control status, and their bounden social obligation related to environment so as to decide
on the future mode of actions. Public are to be made aware of the environmental information of
the company especially to those who are shareholders, so as to build-in among them confidence.

Environmental auditing can be viewed as a management tool internally and liaison

externally with the public and regulatory bodies.

BENEFITS:

Environmental auditing has far reached benefits to the industry, to the society and the nation at
large. The benefits of environment audit are:

i. Determines how well the process systems and pollution control systems are performing,
and identifies the operations of poor performance;

ii. Identifies potential cost savings which can be accrued through reduction in raw material
consumption by way of waste minimization, and adoption of recycle/recovery/reduction
in pollution load.

ii. Increase awareness of environmental requirements, policies and responsibilities;
iv.  Helps in understanding the technical capabilities and attitudes of the environmental
organization in a company;

51
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v. Provides up-to-date environmental data base for use in plant modification, emergencies
etc.

Unravels surprise and hidden liabilities due to which regulatory risk and exposure {0

Vi.
litigation can be reduced;

vii. Ensures independent verification, identifies matters needing attention, and provides
timely warning to management on potential future problems; and

viii. Helps to safeguard environment, and assists in complying with local. regional and
national laws and regulations, with the companies’ policy and the environmental
standards.

OBJECTIVES:

lution control, improved production, safety and health

The environmental audit helps in pol
hence its overall objective can be stated as achieving

and conservation of natural resources and

of sustainable development. However, for
ure will be subject to varying interpretations which may

condu'cting environmental audit, objectives are to be

defined clearly, or else the audit proced
yield and contribute to differences in approach thereby influencing the end results. The objectives

of environmental audit in an industry are:

i)To determine the mass balance of various materials used and the performance of various

process equipment so as to identify usage of materials in excess than required to review (o

conversion efficiencies of process equipment and accordingly fix up norms for equipment

performance and minimization of the wastes.
« To identify the areas of water usage and wastewater generation and determine the

characteristics of wastewater;
« To determine the emissions, their sources, quantities and characteristics; and

e To determine the solid wastes and hazardous wastes generated, their sources,

quantities and characteristics.
iiy To identify the possibilities of waste minimization, and recovery and recycling of wastes;
iii) To determine the performance of the existing waste treatment /control systems so as to
modify or install additional or alternative control equipment accordingly.
iv) To determine the impact on the surrounding environment (ground water, stream,

residential area, agriculture area, sensitive zone, etc.) due to the disposal of wastewater

615 11
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emissions and solid wastes from the industry and accordingly identify suitable preventive

measures, if necessary;
v) To verify compliance with the standards and conditions prescr
bodies under the water act, the air act and the environmental (protection) act;

ibed by the regulatory

vi) To check the effectiveness of
« Organizational set-up of the industry for decision-making and environmental

management with special reference to their technical viewpoint attitudinal viewpoint

and training, and environmental policy of the company
« A collective information as a survey a period will help in making a report/historical
record, while bringing out the environmental audit report, and ultimately this helps in

taking decision or such conclusion for a clean environment.
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[FORM — V]

(See rule 14)

Environmental Statement for the financial year ending on 31% March 2022

PART - A

1) | Name and Address of the i .
Owner/ Occupier of the (o K.SivaPrakash

industry operationor process (Formerly M/s. Sri Venkata Sai Granites),
(0.405 Ha Black Granite Mine),

Sy. No. 103, Kotamakunapalli (V),
Gudupalli (M), Chittoor District.

2) Industry category Red Category
3) Production capacity 1200 m% Annum

4) | Year of Establishment -

Date of last -
5) | Environmental
Statement submitted

PART -B

Water and Raw Material Consumption:

i. Water consﬁmption inm3/d

S.No |Purpose Water Requirement In KLD
1 Dust Suppression 28
Domestic 1.8
‘Green Belt 0.8
Total 5.4

8 | g«
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ii. Raw Material Consumption: NA

PART-C
Pollution Discharges to Environment/ Unit of Output.
(Parameter as Specified in the Consent Issued)
Quantity of Percentage variation |
(i) Pollutants Pollution APPCEIB-_ansented From Prescribed |
Generated . imits standards with reason |
F
a) | Wastewater NA NA
Air AAQ Monitoring Ambient  Air  Quality
S0 Reports are 80 pg/M° Standers are will within |
b) Ox enclosed as 80 pg/M? the consented Limits
Annexure -2 100& 60 pg/M?® No variation from the
PMio & PM 25 standards as specified in
) the consent issued
c) Stack Emissions |
Stack tShlfanders atred\tfll ‘\tmthm
Emissions NA 115 mg/NM? G uonsentac LIMIS
(SPM) No variation from the
standards as specified in
the consent issued

9| nze
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PART - D HAZARDOUS WASTES: NA

(As specified under Hazardous Wastes (Management and Handling) Rules, 2016)

102

PART — E SOLID WASTE: NA
S. Name of the | During the previous During the current .
No. Solid Waste financial year financial year Disposal Method
(2020-2021) (2021-2022)
o The waste generated dumped
Intercalated . '
‘ 6832.6 M3/Year 6832.6 M*/Year in the western portion of
waste
the mine lease area.
PART-F

Please specify Characteristics in terms of concentration and quantum of Hazardous as well as solid

wastes and indicate disposal practice adopted for the both the categories of wastes.

NA
PART -G

Impact of the pollution abatement measures taken on conservation of natural resources and on
the cost of production.

Due to adoption of better manufacturing practices and by improving the awareness among the work force
about the environment protection, the conservation of natural resources has been achieved.

PART -H
Additional measures investment proposal for environmental protection including abatement of

pollution, prevention of pollution.

The industry is taking all possible measures for the control of pollution and Prevention of pollution.
PART - |

Any other particulars for'improving environment protection and abatement of pollution.

Regular Environmental Monitoring is being carried out to know the dust emissions from

stack and ambient air quality, by NABL Laboratory.
Additional measures/investment proposal for environmental protection including

abatement of pollution.

10 |
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ANNEXURE-
AMBIENT AIR QUALITY STANDARDS (NATIONAL)
R
Time Weighted . o
Pollutants Average .Concentration in ambient air in pg/m?
- Industrial | Residential rural &
Sensitive area . other areas
Sulphur dioxide Annual Average 15 80 N I—
Sulphur dioxide 24 hours 30 120 80
Oxide of Nitrogen as NOz | Annual Average 15 80 60
Oxide of Nitrogen as NO2 | 24 hours 30 120 80
PM-10 24 hours 100 i
PM-2.5 24 hours 60 —
~ NOISE LEVEL STANDARDS
3 i : Limits in dB(A)
Area code ategory of area Day time | Night time
(A) Industrial area 75 70
(B) Commercial area 65 55
(C) Residential area 55 45
(D) Silence zone 50 40
Note: -

1. Day time is reckoned in between 6 am to 9 Pm.

2. Night time is reckoned in between 9 pm to 6 am.

3. Silence zone is defined as area up to 100 meters around such premises as hospitals,

educational institutions and courts. The silence zone is to be declared by the competent

authority. Use of vehicular horns, loudspeakers and bursting of crackers shall be banned in

these zones.

4. Mixed categories of areas should be declared as one of the four above mentioned

categories by the competent authority and the corresponding standards shall apply.

11 1
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\ STAR ANALY' [ICAL SERVICES
e// (ENVIRONMENTAL MONITORING, TESTING & SERV{CES) *«';ﬂ-s;;;:,'g,"
Laboratory Accredited by NABL as per ISO/EC 17025:2017 ey
st MOEF & CC Recognized Laboratory Under Environment (Protectiion) Act - 1986 TC 8620
ar Analvtical Services
TEST REPORT
1ofl
Report No: SAS/AAQ/SVSG/22 - 781
PumeAud Sddvesyof theClient: Sri K. Siva Prakash (Formerly M/s. Sri Venkata Sai
Granites) 0.405 Ha Black Granite Mine, Sy. No. 103,
Kotamakunapalli (V), Gudupalli (M). Chittoor District..
Andhra Pradesh [
¥ —
Date of Report :10.06.2022
Sample Collected By : Star Analytical Services
Sample Registration Date :07.06.2022
Sample Collection Date : 06.06.2022
Sample Received In : Polythene covers and Sample Bottles
Sampling Procedure : CPCB Guidelines (NAAQMSNolume 1/2013-14)
Sample Description/Code : Ambient Air Quality Monitoring
Sub Contract Test i NA
Registration Number : SAS/AAQ/22/850
Environmental Condition : Weather Condition: Sunny
; : Temperature/Humidity: 32°C/40%
: : Test Results NAAQS
S0 I\n.me prigeFarames Near Mine Entrance Limits Zeskhlethog
01 gi;‘;g”('i;n’:ﬁ?“” (<iGum) or 62.3 100 IS 5182: Part-23 (2012)
Bartioilis Msties (G250 CPCB Manual
” articulate Matter (<2.5um) or (NAAQMS/36/2012-13
02 PM2.5(ug/m?) 230 60 Gra\?nwtric Method )
- _ (Cyclonic Flow technique)
03 Sulphur dioxide as SOz in 10.8 20
i : 1S 5182: Part-2 (7012)
04 Nitrogen dioxide as NOx in 17.4
S’ ; 80 IS 5182: Part- mmz)

Opinion and interpretation: Nil

NA: Nm Appliuablc

e Test reports shall not be reproduced except in full, without written approval of the laboratory.

Calibration:

Date of Calibration: 26.02. 2022 (PMa ) & 26.02.2022 (PMq) Due Date: 25.02.2023 (PMz35) &

Sekhar.P
Chemist

-- End of the report -

T. Krishna Chnitanya
Manager-Laboratory

18-21/1, 2nd Floor, Vengalayapalem, Guntur, Dist., Andhra Pradesh - 522 005.
Cell : +91 7095734733, +81 95733 84142, +91 7893349325, E-mail . info@staranalyticalservices.co.in
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b N . é _E f'k * “‘h \ M f A), SERLY 3 jn‘:"ﬁ“‘.‘
e‘,//"; (ENVIRONMENTAL MONIT OR]NG TESTING & SERVICES)

Laboratory Accredted by NABL as per ISO/IEC 17025:2017

Star Analvtics] Services

MOEF & CC Recognized Laboralory Under Environment (Protectiion) Act - 1886 TC -8670

TEST REPORT

Report No: SAS/SVSG/W-WW/06/22/818

Name and Address of the Client:

.

Sri K. Siva Prakash (Formerly M/s. Sri Venkata Sai
Granites) 0.405 Ha Black Granite Mine, Sy. No. 103,
Kotamakunapalli (V), Gudupalli (M), Chittoor District..
Andhra Pradesh

Test Report for The Month Of : June 2022 —
Date of Reporting :10.06.2022

Sample Description : Mine Water

Nature of Sampling : Grab Sampling

Quantity of Sample : 2 Liters

Sample Location Name

: Mine Pit Water

Sample Collected By

: Mr. Janardhan Reddy (STAR ANALYTICAL SERVICLS)

| Sample Collection Date & Time

:06.06.2022°

Sample Registration Number

: SAS/SVSG/W-WW/06/22/818

Analysis Duration

:06.06.2022 - 10.06.2022

Sample Received In

: Plastic Containers

Page 1 of 2

18-21/1, 2nd Floor, Vengalayapalem, Guntur. Dist., Andhrz Pradesh - 522 1%
Ceéll : +91 7085734733, +91 95733 94142, +91 7893348325, E-mail : info@staranalyticaiservices co In
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& @ STAD ANATVTIICLY €21 \
h N Bl e UL TR {8 4 3
& (ENVIRONMENTAL MONITORING, TESTING & SERVICES)
/’ Laboratory Accredited by NABL as per ISO/IEC 17025:2017
Star Analvtical Services MOEF & CC Recognized Laberatory Under Environment (Protectiion) Act - 1986 TC 2620
' TEST REPORT
Report No: SAS/SVSG/W-WW/06/22/818
Test Results
o IS 2296 - 1982
Name of the Parameter Test Method R-:;Exfltls Range s Class - I"j ;
, Tolerance Limit

Colour. Hazen Units. May APTIA 23rdEdition,2017, 2120 C 4.1 1.0-100.0
Vo APHA 23rdEdition.2017. 2150 B Agreeable - .
pH @ 21.2°C APIIA 237 Edition.2017, 450011* B 7.12 1.0-14.0 _ 63-85
Electrical Conductivity (pmho/cm) APHA 23" Edition 2510 B 91.95 2.0 - 10.000.0 . 5
Total Dissolved Solids, mg/L APHA 23 Edition 2017, 2540 C 57 100-5000030 .
Total Suspended Solids APHA 23" Edition.2017. 2540 D BDL 10.0 = 5000.0
Salinity (ppm) APHA 23rdEdition.2017, 2520 B 0.04 -
Total Alkalinity as CaCO3. mg/L APHA 23" Edition,2017, 2320 B 32 10.0 - 5000.0 |
Total Hardness as CaCQ3, mg/L - APHA 23" Edilion.2017, 2340 C 64.8 10.0 - 50000.0
Calcium as Ca (mo/L) APHA 234 Edition.2017, 3500 Ca B BDL 10.0 - 30000.0
Magnesium as Mg (mg/L) APHA 23" Edilion.2017. 3500-Mg B 1.3 10.0 - 500.0
Chemical Oxvgen Demand (mg/L) APHA 23rd Edition 5220 B: 2017 60 6.0-100000.0
e ?:‘g@i“;““d IS 3025 Part 44: 2003 2i 5.0 -100000.0
Dissolved Oxvoen mg/L APHA 23rd Edition 4500 O €:2017 5.3 1.0-10.0
Qil & Grease (mg/L) APHA 23rd Edition 5520 B ND 10.0-500.0
Nitrate Nitropen as NO3', mg/L APHA 23" Edition,2017, 4500 NO3- B 4.86 1.0 - 1060.0
Chlorides as Cl. mg/L APHA 23" Edition.2017,4500 CI' B 5.7 10.0 - 100000.0
Fluorides as I, mg/l. APHA 23" Edition,2017, 43007 D ND 0.1-350.0
Sulphate as SO+ mao/L APHA 23" [dition.2017. 4500 SO+ D BDL 10.0 - 100000.0
Cyanide as CN-. mg/L APHA 23 Edition.2017. 4500 CN" C, BDL 0.01 - 100.0
Phenolic Compounds as (C6HSOH), mg/L_| APHA 23" Edition,2017, 5530 D BDL 1.0-30.0
Hexa Valent Chromium as Cr+6(mg/L) APHA 23rd Edition 3500 Cr B 0.113 0.05-50.0 |
Iron as Fe, mg/L APHA 23" Edition,2017. 3500 Fe B ND 0.1 -500.0 ]
Cadmium as Cd, mg/L APHA 237 Edition.2017, 3111133 Cd BDL 0.1-300 i
Manganese as Mn, mg/L APHA 23% Edition,2017, 3111 B 13 Mn BDL 0.05 - 30,0
Lead as Pb. me/L ABH_.‘\_E_3E’]E_dI!i0n.20!?. 311IB12Pb BDL 0.1 -500
Copper as Cu, mg/L APHA 23 Ldition.2017,3111 B 8§ Cu BDL 0.1 -50.0 -
Total Arsenic as As, mg/L APHA 23 Edition. 2017, 3500 As B ND 0.02-125.0
Zinc as Zn, mg/L APHA 23" Edition,2017, 3111 B 27 Zn BDL 0.5-50.0
Boron as B (mg/L) APHA 23rdEdition, 2017, 4500-B B BDL 01-250.0
Mercury as He. mg/L APHA 23" Edition.2017. 3112 B ND 0.02-250
Total Coliforms MPN/100 ml APHA 23rdEdition,2017, 92218 09 2

Opinion and interpretation: Nil, BDL: Below detectable Level, ND: Not Detected

1. Reports pertained only to the submitted sample.
2, Test reports shall not be reproduced except in full, without written approval of the laboratory.

--Lnd of the report —

—5et
Checked by
Sekhar.P -
Sr. Chemist

T. Krishna Ch z_t}f_gl.ﬁy’u
Manager-Laboratory

Pave 2 of 2

18-21/1, 2nd Floor, Vengalayapalem, Guntur, Dist., Andhra Pradesh - 522 005,
Cell - +91 7095734733, +91 95733 94142, +81 7893349325, E-malil : info@staranalylicalservices.co.in
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Report No: SAS/ SVSG/NOISE/22-512

Name and Address of the Client:

Date of Report

Sample Collected By
Sample Collection Date
Sample Registration Date
Sample Description/Code

s per ISO/EC 17025:2017
Enwronmenl (Protectiion) Act - 1986

STAR ANALYTICAL SERVICES
(ENVIRONMENTAL MONITORING, TESTING & SERVICES)

Laboratory Accrediled by NABL a
MOEF & CC Recognized Laboratory Under

TEST.REPORT

e

TC 8620

1ofl

Andhra Pradesh

Sri K. Siva Prakash (Formerly M/s. Sri Venkata Sai |
Granites) 0,405 Ha Black Granite Mine, Sy. No. 103.
Kotamakunapalli (V), Gudupalli (M), Chittoor District.,

:10.06.2022

: Star Analytical Services

:06.06.2022
1 07.06,2022

: Noise Monitoring

Sub Contract Test :NA
S. No Sampling Location Day Time | Night Time CPCB CP_CB
NORMS NORMS
In Leq dB In Leq Dav , )
) aB(A) (Day time) | (Night time)
01 | Near Mine Entrance 57.3 43.9 e e ]
02 |Near DG Area 618 451 73AB(A) | T0dB (A)
Instrument Details:
S. No Instrument Sound Level Meter
1 Make Lutron
2 Model/S. No SL —4023SD
3 Calibrated On 26.02.2022
4 Calibration Due Date 25.02.2023

Opinion and interpretation: Nil

Checlced ig}

Sekhar.P
Chemist

End of the report -

NA: Not Applicable
¢ Test reports shall not be reproduced except in full, without written approval of th

f,:l:;l r&lory

AuthonQ{ Hd Ory

T. Kmh]n Ci ﬂhn\'t
Man.igtrfhaho;ﬁa Lory

ater
—rl

18-21/1, 2nd Floor, Vengalayapalem, Guntur, Dist., Andhra Pradesh - 522 005
Cell : +91 7095734733, +91 95733 94142, +91 7803349325, E-mall . info@slaranalyticalservices.co.in
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STAR TICAL SERVICT

(ENVIRONMENTAL MONITORING TESTING & SERVICES)

Laboratory Accredited by NABL as per ISO/IEC 17025: 2(:!1?"’!3‘ct g
MOEF & CC Recognized Laboratory Under Environment (Protectiion)

TEST:REPORT:

b

i'\

&

Star Analvtical Services

%

[ 4.
LI
e

“Te 620

lofl

Date: 10.06.2022

Name of the Client

Address Sri K. Siva Prakash (Formerly M/s. Sri Venkata Sai
Granites) 0.405 Ha Black Granite Mine, Sy. No. 103,
‘Kotamakunapalli (V), Gudupalli (M), Chittoor District.,
Andhra Pradesh
Report Number : SAS/S0il/22-110
Sampler Particulars : Soil- Mine Site
Collected by/date : SAS /06.06.2022
Analysis Commenced on : 07.06.2022
Analysis Completed on : 10.06.2022
S.No Parameters Units Result
1 | PM(1:2 Soil Water Extract) -- 7.53
2 | Electrical Conductivity (micro mhos) (1:2 soil Water Extract) pmho/cm 26.80
3 | Bulk Density glee 1,52 |
4 | Moisture Content % 3.02
5 | Phospates as P  KgHa | 384
6 | Potassium as K Kg/lla |34
7 | Nitrogen as N Kg/Ha 122
8§ | Total Organic Carbon % 0.63
9 Sodium as Na mg}kg 185
10 | Calcium as Ca mg/kg 247
Il | Magnesium as Mg mg/kg 177
12 | Copper as Cu mg/kg 7.94
13 Zink as Zn lTIEfI-:g () 28
14 | Nickel as Ni molkp 147
15| Chromium as Cr mo/kg 312
16 | Lead as Pb me/ke 5.24
17 | Cadmium as Cd me/ke R
18 | SAR o) | 6 95 |
19 | Type of Soil . : Loam
a) Sand % ' 35.0
b) Sil RN .
c) Clay — 3 e
Opinion and interpretation: Nil e
Reports pertained only to the submitted sample I\A Nal:/spplisable
Test reports shall not be reproduced except in full, without written approval of the ]I_ilgura[or);
-- End of the report -- /,r o) S Ry
A‘ewﬂg ey N
g:;f;:l:]ﬂb‘ Authorited S‘Iﬁnatory
T. Krishna.Chaitanya

Sr. Chemist

Manager-Laboratory

18-21/1, 2nd Floor, Vengalayapalem, Gunlur, Dist., Andhrz Pradesh - 522 005
Cell : +91 7095734733, 491 95733 94142, +81 7893349325 E-mail :

info@staranalylicalservices co in
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